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rShri SatYa Narain Sinha] 
Ministry of Community Deve-

lopment and Co-operation. 
Ministry of Health. 

Ministry of Steel, Mines and 
Fuel. 

(4) Consideration of a motion for 
reference of the Bombay Re-
organisation Bill, 1960, to a 
Joint Committee on the Slit 

March, 1960. 

12.06 his. 

DI!lMANDS FOR GRANTS-c01ltd. 
!4nn:STftY OF HOMI: r ~ t  

Mr. Speaker: The House will now 
resume further discussion and votin, 
on the Demands for Grants under the 
eontrol of the Ministry of Home Mairs. 
~ Mahanty. 

The Minister of State Ia the MIaIa-
&r7 of Bome Main (Shri Datu): Sir, 
I should like to make a sUght correc-
tion to what I said yesterday. I made 
a reference to a departmental exami-
nation. It was a departmental exami-
nation for aT.E. Grade nI, and not 
Grade II. Secondly, what I said about 
promotion to Grade n remains as it la, 
Damely, merit basis and seniority 
baals,-nothlng particular. 

Mr. Speaker: Shri Mahanty-hon. 
Kembers may take ten minutes each. 

8Jlr1 Bem Baraa (Gauhati): May 
we know, Sir, when the hon. Mlnlater 
is Ukely to reply? 

Mr. Speaker: How much time will 
the hon. Minister take? 

Sui Dater: He will take about an 
hour. 

Mr. Speaker: We have lOt 2 hours 
45 minutes. We must take up the 
Don-official business at 3 ·30 today. 
Between now and 3·30 we have ,ot S. 
hours. 21 houn will be devolied to 
this, after which we will take up the 
nex:.. item also. 

Sbri Vajpayee (Balrampur): The 
time may be extended. 

Sbrl Satya NarayaD Sinha: If the 
debate on these Demands go up to 
3-30, the Government will have DO 
objection. 

Mr. Speaker: All right. I will call 
the hon. Minister at 2-30. From DOW 
we will have 26 hours. If hon. Mem-
bers will confine their remarks to tea 
or twelve minutes We can acco_ 
da te some more han. Members. 

Shrl BraJ BaJ Sinrh (Firozabad): I 
may point out, Sir, that very few Mem-
bers from the Opposition ,ot chance 
yesterday. 

Mr. Speaker: No, I am not ignoriDg 
even a single group. I have been call-
ing one after the other. Some Opposi-
tion groups ignor the existence of unat-
tached Members, and I find it very 
difficult. Every group insis I upon It. 
being called. There are two or three 
groups here, but there are as mllD7 
as 30 Or 40 unattached Members. 

Shri Slnhaaan Singh (Gorakhpur): 
Sir, the division of time On the basis 
of 213rd to this side and 113rd to the 
Opposition al!ects Us because most of 
the time ou t of this 2/3 is taken up ItT 
hon. Ministers. Therefore, the Minta-
ters' time should ordinarily to e",clud-
ed from the total time which is divided, 
because the Ministers reply to the 
arguments put forward by both the 
sides. 

Mr. Speaker: Let it continue as It Ia 
for this session, I will consider tha 
matter for the nezt session. 

Shrl BraJ Raj SiDgh: May I, Sir, 
reply to the point raised by my hon. 
friend. During the debate on the 0&-
mands relating to the Ministry which 
we took up earlier, much more time 
than their quota, about SO per emt. 
was given to them. 

!lhrl S. L. SakaeDa (MaharajganJ): 
Sir, the time may be divided SO: SO. 

Mr. Speaker: Order, order. Shri 
Mahanty. 

Shrt MahaDty (Dhenkanal): Mr. 
Speaker, Sir, the time at my dlspoul 
being very short I would Uke to 14-
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dress myself to two or three aspects of 
the Home Ministry's Demands. Sir, 
the story is long and the story may be 
also bi tter, but the time is short. There-
fore, I should first like to begin with 
our border check-posts. 

Now, during this morning'1 Qua.-
tion Hour, some questions were asked 
regardiLg our border check-posts to 
which the Parliamentary Secretary to 
the External Alfairs Ministry olfered 
answers. At that time, Sir, I had raJa-
ed a point of procedure, that such 
questions had to be legitimately ans-
wered by the Home Ministry inasmuch 
.. Demands had been made for expen-
diture under the Head 'Police' in the 
Bome Ministry'. Demands. 

Coming to the border check-posts, I 
need only say that these occupy a very 
strategic importance in our scheme of 
defence. Even though year after 
year this House has been sanctioning 
expenditure to be incurred on account 
of our border check-posts, the Govern-
ment have thought it fit to keep thla 
House in dark about the condition of 
our border check-posts. I can well 
anticipate the hon. Minister replying 
that all possible steps are being taken 
in the best possible manner to man our 
"heck-posts. I do not venture to dis-
pute that, but I only need lay that his 
'best' could have been better. Really, 
it is a tragedy that this BoUIe h .. 
never been told about our border 
check-posts. I went through the pagel 
of the Bome Ministry'. Report. I went 
through the pages of the Defence 
MInistry's Report. Not a single word 
bas been mentioned about our border 
check-posts. 

The hoD.. M:ilti8ter ean alao say that 
these questiona may be addrl!laed to 
the Defence MinlsLry, in view of the 
fact that the border defence, the bor-
der check-posts have now been dele-
.. ted to the Defence Ministry. In that 
-to I would only like to add, theae 
Demands should not have featured on 
the pag .. of the Bame Ministr7'a De-
mBDda. 'nIen, I tbIDk, we could ban 
.uked the Defence M!DJatr7 to let III 

have a concrete picture about our bor-
der check-posts. 

Why I say this? When, last year, tile 
crisis of Chinese aggression on the 
Indian borders took place, .he entire 
Government, the entire country wu 
caught napping. That is how, Sir, 
12000 square miles of Indian territory 
were captured without our olfenn, 
even the slightest resistance. Last 
year, In August, when the Chinese 
penetration took place In the Kamen, 
and Subansin divisions of NEF A, our 
border check-DOSts did not olfer the 
Ilightest resistance. That Is how Lon,-
ju was captured; that Is how the 
Assam riflemen In the Longju outpost 
were outftanked; that Is how the 
Ehinzemane outpost was taken. Even 
when the Chinese literally were m09-
Ing mountains In Ladakh sector, our 
border check-posts had no information, 
much leiS did they ofter resiltanee. 

In this context, when we come to 
consider the condition of our bord .. 
check-posts, we really lind that it lea-
ves much to be desired. This House 
might be knowing that we have 700 
miles of frontier along the McMahon 
line between India and China. There 
are only 15 or 18 flag-flying posts in 
that sector and out of thes .. 15 or U' 
flag-flying posts only about four or five 
may be military check-posts. There-
fore, I had thought that more prov!-
Ilion .hould have been made in thlJo 
year's budget for streamlining our 
border check-posts. But I find that in 
the present budget, We have made a 
provi.ton of RI. 24.58.200 only for bor-
der check-poots in the northern and 
the north ...... tern sector, even though 
we have made a provision for RI. ~ 
lakhl for our .ecret service. If this IJo 
not an Imbalance I do not know what 
Imbalanced priorltlea are. We are 
spending RI. ~ lakha for aecret intel-
ligence. I do not knOW' hOW' ef\Iclenll7 
the secret Intelligence department h .. 
worked. It might have worked III 
dogging the activities of the ()ppcMdtion 
parUeI, but it bas signally failed wilen 
it came to anticipate the actrriUel of 
thOR wbo are the a~ ~ 
fore, I was "'en turing to submit that 
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[Shri Mahanty] 
tIlere has been an imbalance In the 
priorities Inasmuch as we have made 
a provision of Rs. 24 lakhs far seeret 
service for which no accounts are ever 
olfered and for which no vouchers are 
ever kept and which are never scru-
tinised, whereas we have made a 
paltry provision of Rs. 25,56,200 for 
our border check-posts on our very 
mategic Indo-Tibetan and Kashmir-
Tibetan border. 

Then I would like to take up the 
question of the linauistic minorities. 
The hardships which the linguistic 
minorities in this country have been 
undergoing were for <he first time 
brought to the notice of the country 
by the States Reorganisation Commis-
sion. If I may venture to say so, it 
was little short of a shock to the 
national conscience. In that back-
ground the Constitution was amended 
and article 350B was inserted in the 
Constitution providing for the appoint-
ment of a Special Officer to look after 
the interests of the linguistic minori-
ties. I do not know how serious the 
Government was about the appoint-
ment of the Special Officer. Why I 
asy so is because of this. Even though 
the States Reorganisation Act was 
passed in 1956, making provision far 
this and the Consti tution was amend-
ed In 1956, the Special Officer was ap-
POinted on 30th July, 1957. 

12.13 hr& 

[DR. SUSIIILA NAYAR in the ChaiT] 

He took about four months to open 
his office in Allahabad. His office was 
opened on 27th October, 1957. There-
after, his first report was presented 
to the President on 23rd December, 
1958. Be that as It may, the first re-
port was highly unsatisfactory inas-
much as full information regarding 
the linguistic minorities and their 
problems was not reftected In Its 
paaes. At that time, when I Initiated 
e discussion on this report In th .. 
House, I had pointed out the various 
lacunae In the report and I had 11*1-

tioned that at least one State Govern-
ment, the Government of Bihar, did 
not choose to reply to the queslion-
naire issued by the Commissioner for 
Linguistic Minorities, who was fune-
tioninll under an article of the Consti-
tution. Therefore I had submitted to 
the Government to advise ..he Com-
missioner for Linguistic Minorities to 
go into the problems of the llnguistlo 
minorities livin&: in Bihar. At that 
time, the hon. Minister had replied 
that all possible s .eps were being 
taken to miti&:ate their grievances. The 
word "all" was emphasised. But I re-
gret to say that even now nothinll haa 
been done in the matter. I wrote to 
the hon. Minister as late as 16th Jan-
uary, 1960 to which I received a reply 
only In the month of March. In thlll 
context, I would also like to submit 
that unless the Linguistic Minorltle. 
Commissioner, functioning under arti-
cle 350B, is redeemed from the various 
handicaps, he is not likely to func jon 
in the manner which Is expecied of 
him. 

In this context, I would like to in-
vite the attention of the hon. Minister 
to article 350B(2) which say. that the 
Commissioner should only investillate 
and "report to the President upon 
those matters at such Intervals as the 
President may direct". Therefore, the 
entire initiative rests on the discretion 
of the President who is, of course, at 
every stage advised by the Cabinet. If 
the Linguistic Minorities Commis-
sioner does not take note of the griev-
ances of the linguistic minorities, lUG 
motu or on any reference or any gri-
evanCe made, and If his Investigation 
I. conditioned by the directions from 
the President, then, I venture to sub-
mit that he Is after all goinll to prove 
Infructuous so far as the Ilngulstlo 
minorities are concerned. 'l'herefore, 
I should take this occasion to submit 
to the hon. Minister to eonsider the 
amendment of article 350B so as to 
give the Linguistic Minorities Com-
missioner full scope and full I'UlIe tor 
pursuing the aetlYitiell ... hlch ..... 
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been mentioned in the article to which 
I have already made a reference. 

In this connection, I would like to 
Invite the a.tention of the hon. Mtola-
ter once again to the hardships which 
the Oriya linluistic minorities in Bihar 
bave been undergoinl. I do not aay 
10 in any sense of narrow parochialism 
or of linl\Jistic expansionism. The 
very human values which we are up-
holding not only in this country but 
abroad are at stake when it comes to 
the ques.ion of linluistic minorities. 

Mr. CbaIrmaD: The hon. Member'. 
time is up. He has taken ten minutes. 
He may kindly finish in one minute. 

ShrI MalaaDty: I am the only spea-
ker from my group and I thought I 
could get more time. 

Mr. CbaIrmaD: He may take two 
more minutes. 

Slui MalaaDtJ: I lhall conclude In 
two or three minutes. As the time at 
my disposal is being further curtail-
ed by you, I cannot go intO that aspect 
of the matter which I have just men-
tioned. But I once again brinl to the 
notice of the hon. Minister that even 
though I sent in my grievances, al per 
his request on the floor of this House, 
as late as 16th January. 1960. I receiv-
ed a reply_ one-line reply-only In 
the month of March. and I do not 
know where I stand or where the lin-
guistic minorities stand. Therefore. I 
would only venture to submit that In 
future. the hon. Minister should be at 
least more serious when they make 
promls... If any promise il made. it 
should be seriously punuecL 

I would take this opportunity to 
submit to the hon. Home Minister. In 
all humility. that the lolution of the 
Oriya llnluistic minorities in Bihar 
can only be 80lved if the Seralkella 
sub-division and Kharawan are tranl-
ferred to the State of Orias&. In lINe. 
wlten these two Indian Stales were 
taken back from 0rIaaa, Ihe conditions 
were little short of unconscionable. 
Ko _ were l!'9er oltered. The 

Bavdekar Tribunal that was appointed 
specifically to 10 into this matter 
never functioned for some reasons 
known to the Government alone. Be 
that as it may. I do not wish to 10 
into that sorry and sordid chapter. AD 
that I would now urge i. only thlr. 
that we are prepared to leave the en-
tire matter in the hands of the hon. 
Home Minislier. Let the Home' Minis-
ter decide what principles should be 
applied in determining this Issue. and 
we are prepared to abide by any deci-
sion that may be taken in accordance 
with those prinCiples. 

The other day. the Coneress Preal-
dent Shri Sanjeeva Reddy also made 
this recommendation. namely. for let-
tllng these boundary issues certain selll 
of principles Ihould be evolved and 
all the boundary disputes should be 
settled accordinlly. I only repeal 
and emphasise. and I hope the hon. 
Minister wlll pay some attention to 
this. to the Orlya In Bihar from, what 
should I say. eztinctlon. 
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SbrI Bulphl Thakar (Tripura-
Reserved-Sch. Tribe.) : Madam 
Chairman, the Home Ministry Ia our 
Ministry. J say it is our Ministry 
because we, belonlina to the Union 
Territories of India, are belna adno.lni-
stered by the Rome Ministry. So, Ibe 
debate on Home Mairs Ia to us • 
aeneral debate. 

J shall coniine myself to Trlpur. at 
present. Reprdln, transport, whet 
is the position. The only road "bleh 
connects Tripura with the rest of 
India 1a the AlIaam-Aprtala road. 
The road Ia our real 1lte-1iDe. J H7 
so because it does not crou ~  
It nms from India to India via India. 
There is another route, alr-rout.e 
fram Caleutta to AprtaIa. That air-
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[Shri Bangahi Thakur] 
route is also our life-line, but only as 
long as good relations are maintained 
WIth Pakistan. Crores of rupees have 
been and are being spent for the con-
struction of this Road, but all-round 
completion of it is yet to be made. 
What about the bridges and culverts? 
Repair works of bridges and culverts 
take more than one year. The 
materials are there, the money is 
there, the decision is there, the 
approval is there, yet the work takes 
more than one year, which is not at 
all justified. 

Coming to irrigation what we find 
If the money gIven by the Govern-
ment is properly utilized, and If 'he 
Irrigation works are done properly, a 
few lakhs more can be added to the 
production of Tripura. U a small 
switch gate for Sukh-Sagar area of 
Udaypur sub-division is constructad, 
that area alone will give one lakh 
mounds of paddy. In this way, if 
canals are dug for removing excess 
water and for watering lands and tila 
lands whenever it is neoessary and 
small switch gates are constructed at 
necessary points then Tripura will no 
longer be a deficit area in food. But 
that is not being done, though the 
money is there. the sanction is there, 
and everything is there. 

What is more surpriSing, is that tbe 
money is very often surrendered. 
Again the Ministry give. us money, 
again the same works are taken up 
and before the completion of the work 
again the money is surrendered. This 
has been going on In rotating order. 

After a long time, and after 1l'uch 
deliberation, the work of digging 
canal in Khaura-Bil area of Kalla-
sabar sub-division has been taken up 
and a contractor bas been entrusted 
with the work. Now the contrd<wr 
has o1!ered such a low rate for earth 
cutting that no one is ready to work 
and the result is that th .. production 
ia bampered. I want to know wby the 
work is not being done under muster 
roll qatem. Large volume of work II 

being done in Delhi under the muster 
roll system, and it is done very welL 
So, the Ministry should think over tile 
matter and, if possible, adopt it in tile 
case of Tripura also, as it is a verT 
serious matter and it alfects produc-
tion. 

I now came to drinking water. A. 
proposal to supply drinking water to 
the Agartala people was approved and 
money also was given long ago but 
the work h'as not been started yet. 
Since the money is there, the approval 
is there and the urgency is there, I 
request the han. Minister to aee to it 
that this is attended to early. As far 
as giving money is concerned, we 
bave no complaints against this miuis-
try as they give us ample money. In 
the yearly Budget of 1958 the Home 
Ministry has given us about Ro. 56 
crores, in the year 1959 about Ra. 6 
crores and in the current year about 
Ro. 7 crores. Moreover, about Ro. II 
crores were allotted to us in the 
Second Plan. We are being paid 
wbenever it is necessary and wben-
ever we ask for it. I hope during the 
Third Plan also we will be paid at 
least double of what has been pa:.c:\ to 
us in the Second Plan. But whether 
the question which peeps in our 
mind does peep in the mind ot cur 
Minister or not. There are efficient and 
able officers in this Ministry and 10 
it is unbelievable that the vital ques-
tion does not appear in their miud; 
that question is whether the money 
has been properly utilized and how 
for the work has progressed in the 
light of the big sum that is given to 
us. I do not say that a judicial 
enquiry should be made but • 
thorough departmental enquiry can 
be made and decision can be taken ... 
to how to overcome the difllculty, If 
any. The Ministry should think over 
the matter seriously. 

Then I come to the adminiatrati .. 
set up In Tripura. The general feel-
Ing Is that the departments, direc-
torates and offices are overcrowded 
wltll officials and too many cooks are 
spoIl1nM the dinner. So, the top 1aM.,-



1117 CHAlTRA 5, 1882 (SAICA) 8ul 

admlni8tration should be clwlged. 
What is more important and desirable 
110 the people at large is the simpli-
lIcation of the process through wltich 
papers are to move as that helps to 
take quick decisions. They do not 
want 110 wait for years or months to-
.ether and thereby bein. har ... sed" 
They want to know the decision, 
whether it is 'yes' or 'no', within 
aeven days. 

I now come to the Territorial 
Council. People 1IIIII1t more autonomy, 
as far as the Territorial Council il 
eoncemed. They are not satisfied with 
the degree of autonomy provided by 
the Territorial Council Act. As a 
first step, to satisfy the peoples' desire 
the Territorial Council Act as such, 
which provides very limited power, 
should be made free from all restric-
tions imposed by the Administrator. 
In the absence of the Chairman, tbe 
Vice-Chairman should be given 
powers and facilities to Bct BI Chair-
man. 

Coming to the question of Sche-
duled Castes, Scheduled Tribes and 
other Backward Classes, I like to say 
that due attention is not paid to the 
recommendations of the Central 
Tribal Welfare Board and the Beard 
for Scheduled Castes .and Backward 
CI8Ises. The Home Ministry should 
lee that all the recommendation. are 
given effect to. If the recommenda-
tions are not given effect to. I do not 
understand the meanin. of hAlving 
such recommendations. 

Due to invasion by rats in many 
parts of Tripura the sufferings of the 
tribals are unspeakable. The ways 
and means that have been or are 
.oing to be adopted to face the inva-
lion are not adequate. More serious 
attenUon should be paid to thla pro-
blem by the Home MinIstry. 

In the days of the late Ruler of 
Trlpura loans were given to trlbals, 
mostly .J oomlas In times of famine. 
Now they are not in a position to re-
pay the loans. So, the loans should 
be remitted. The amount of lona also, 
t 1IIIderstand, Is not very big. 

Post-matriculate IUpends tor tha 
Scheduled Castes, Scheduled Tribes 
and other Backward Clllsses were 
being distributed by the Education 
Ministry of the Government of India. 
Now powers have been transferred to 
the States and Territories for distri-
butin. the lame. Now compiainw 
regarding irre,u\arities and delay etc. 
in distributing the stipends are beinl 
received. To avoid such troubles I 
propose that all powers regardinll the 
stipends should be vested in the Home 
Ministry, 81 far as Union Territories 
are conoemed. The Hom.. Ministry 
should receive al\ the petition. and 
should distribute stipends directly. 

Then I come to broadcasting ill 
Tripuri language. It begins with a 
Tripuri song of which the lan.ua •• 
is Tripuri but the tunes are 
not Tripuri. I submit that 
tunes should also be Tripurl, 8' far 
as possible. After the son. the nezt 
Item is speeches made by the Presi-
dent, Vice-President and the Prime 
Minister; the next Item Is market 
price, and It concludes by • TripurJ 
long. We should think over the 
matter as to why broadcasts In Trl-
purl have been arranged. Amongst 
the tribal. of Trlpura, Trlpuri-speak-
In. tribal. are in a vast majority .nd 
the majority of other trlbals a Iso 
know Tripuri. In the eastern part of 
India, Tripura and her trlb.1 popula-
tion o,cupy a very important place 
from time immemorial. Which Is not 
unknown to the authority. If it is the 
intention of the Government to make 
them understand what th.. Govern-
ment is thinking and doing for their 
welfare and In this way tryin. to 
raise their standard of IIvin. to the 
level of the people of the rest of 
India, then more Itlema should be 
added to the broadcBllting pro.ramme. 
That Is the recommendation of the 
Central TrIbal Welfare Board lilieS 
how mueh money the Govt. ill spend-
Ing yearly under what cWl'erent Itema. 

Lastly, I come to rehabilitation, 
with which the Home Klnlst17 ta 
directly concerned. 

The Rehabilitation KlnIstr7 .. ,. 
that they hAlve spent alread7 a.. 11 
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.,rore. for the rehabil tation of refug-
ees in Tripura and so rehabilitation 
work there is completed. In the light 
of the huge amount spent the Rehabi-
litation Ministry can say that, but I 
aay that rehabilitation has not been 
completed in Tripura because the 
money has not been properly uti Used. 

Mr. Chairman: The hon. Member 
should conclude in half a minute or 
110. 

Shri Banpbl Thakur: I am alone 
apeaking about Tripura. But 1 am 
eoncluding in a minute or so. 

So I hope this matter would be 
taken into consideratio'l by the Home 
Ministry. 

Another aspect of this is that there 
is information that in Delhi about 
3,000 Rehabilitation Department em-
ployees are to be relp.ased within 
three to four months. 400 of them 
have already been released and lIOO 
are to be released in the month of 
April. There are about 4,000 Reha-
bilitation Department employees in 
West Bengal. Dr. B. C. Roy. the Chief 
Minister of West Bengal has request-
ed all the Ministers of West Bengal 
that they should not be left unabsorb-
ed and should be absorbed in any 
department. It is the responsibility 
of the hon. Home Minister to see that 
these 3,000 Rehabilitation Department 
employees who are golnl to be 
released in three to four months' time 
are a absored in any of thl' Ministries. 

Dr. Ganpdhara Sift (Chittor-
Resen·ed-Sch. Castes) : Madam 
Chairman, I rise to congratulate the 
bon. Home Minlster for his aane and 
able administration of the country. 
So far as my experience in the Parlia-
ment is concerned, this is the eleventh 
year that I am having this experience, 
baving been sent to the Parlianll!llt 
thrice unopposed. I would also like 
to ~ that I have seen many a 
Ministar from the time of Sardar 
Vallabhabhai Patel. The present hOll. 
MInister bas been kind enough and 
baa laken a bold step in appointing a 

Harijan as a member of Public 
Service Commission which we never 
expected. That is his Irestest 
achievement among his achievements 
in other respects also. 

Another thing which, in particular, 
I would like to inform the House UI 
that under the ruling party's manage-
ment a Harijan lI"s been electl'd U 
the Chief Minister of Andhra Pradesh. 
That is a uniqUe honour which ona 
can have in the whole of India and In 
the whole world. I am Rure no nll'tlOn 
in the world has achieved this obiect 
except India under the able admini-
stration and leadership of our hon. 
Prime Minister, who is an aavocate of 
democratic government. 

Coming to the proper subject of my 
speech I would like to say a few 
words about my community's atrairs. 
This is the most unfortunate com-
munity on the faoe of the earth for-
saken by God and forgotten by the 
Government. Of course, the present 
Ministry has done its level best and 
to the best of its ability what all it 
could do for the amelioration of the 
Scheduled Castes to a very (lreat 
extent. But they have not actually 
oaught the point. They may come 
forward and say, "We hav .. done this; 
we have appointed a Minister or a 
Deputy Minister or a Parliamentary 
Secretary here and an lAS or an IPS 
officer there and so on." On the other 
hand I would like to inform this 
House that they have developed 
themselves and not my community .-
large consisting of about seven croftl 
of people. The real existin, dlftlcul-
ties of my community are well-known 
to hOD. I'4embers of this Bouse as alao 
to others. 

When I said forsaken by God, I aald 
It in the sense that there are three 
goddesles. One Is Goddess Sarannltl 
who is in char,e of the portfolio of 
learning and wisdom; another God-
delS, who is in charge of the portfolio 
of wealth, is called Lakshml and the 
other Goddess, who is called Moodevl, 
is in charge of the portfolio of sleep, 
reat, peace of mind aDd an that. She 
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ill in our tavour because after hard 
labour it is this Goddess who gives 
US rest, peace and peace of mind. 
Another thing Is that the Father of 
the Nation is blessing us in disguise 
In heaven. 

So far as our community is concern-
ed, 90 percent of the people are living 
in thatched sheds with a hole In the 
roof and exposed to the mercy of the 
Sun God, the Wind God and tile Rain 
God-nothing short of it. So I would 
like to suggest to the han. Home 
Minister that this sort of help would 
be at very great use to about ten per 
cent at our people. Thprl'fore I 
requpst that my salient points should 
be considered by the han. Minister In 
the tuture as to how the development 
of my community can b" achievea. 

There Is one community, by name 
Nadar. in South India. Once it was 
considered to be the most un touch-
aole. Scheduled Caste or whatever 
you mav call it. That was their posi-
tIOn. But under the ablp leadership 
at the Chiet Minister. Shri K amaraj 
Nad.r-he also helongs to that com-
munity and he is the sale man who has 
brought his community to the tore-
tront and to the level at other casta 
Hindus; we hated them and actuall7 
consIdered them to be untouchable_ 
now they have rome lip. rio-v1 
Because of their e"onomic develop. 
ment thet he has performed. 

So what J request is thAt thho Gov-
ernment should make all paasibM 
dorts to make my community ."If-
w1I\clent. Their economir. develop-
ment IS the most important thing 10 
that we many not come torw-ro at 
every time to the Government to uk 
tor this amount or that amount or 
subsidy or anything. I am sure our 
c:ommunlty will be developed. 

I would uk the han. Home Minister 
to Itve a single emmple of a JIarijan 
who is in possession at an eXDOrt and 
import licence. J do not think there 
ta allY In the whole at India. It is 
only the luckier I4lus, or whatever 
you may caU them, who are III posses-
Ilion of them. The rich man becomes 

richer and the poor man becomes 
puorer and the worst depre •• ed. So 1 
would request the han. Home Mlnblter 
to consider this and see that export 
end import licences are (ivPn to tha 
Scheduled Castes people. Thereb" 
they will develop themselvr.s econo-
mically. 

The next point Is about transport. 
Can you point aut a slnglp Inst.an,e of 
a Harljan who is in ponelslon of • 
bus or a lorry or a taxi or whatever 
It may be? In every State they aelee& 
their own people to whom IUC!b 
permits are liven and thp Hsrija ... 
are completely shut out tram entertnc 
the transport business. If my com-
munity is economically l~  1 
am sure the community 117m come up 
on Its own and may not trouble tha 
Government otten to give Irants or 
subsidies or whatever thP caRe may 
be. 

Lastly, wIth relard to the JIUInap-
ment of hostels the Government ant 
paying about Rs. 20/- per student 
excluding cooks, worden. watchman. 
end what-not. But the other private 
.a"'llha., the Harijan Sevak Songh and 
other sangha.o, are paid only Rs. IS/-
per studcnt tncludinl all the above-
mentioned expenses. I wonder how 
these sang ..... could be mOlnaged and 
how these poor Harijan boYR could 
get proper tood etc. 

Another important" point il that I 
want a pair at bullocks, alJ'lcultural 
Implements, monetary help and about 
two or three acres at land to be 'liven 
to Harijanl. I em lure that the 
economic development will rome of 
its own accord and we will be aelt-
lullicient also. 

Bbri Ajlt BlDp Barbaoll (Ludhi-
ana): Madam Chairman, I conlider 
the Home MinIstry to bP the molt 
important Ministry, not tor the reasoa 
that it Is in-charle at the public 
lecurity in the country but tor the 
tact that It mainly contributes to tha 
creation and the tormation at a wel-
tare State which i. our objective. It 
ill alIa Important beca ..... on 1U 
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shoulders lies the responsibility of 
bringing the integration of different 
and diverse elementa of thP country 
together and also the responsibility of 
bringing at par the backward class. 
and the scheduled castes with other 
citizens of the country. I rongratulate 
the hon. Home Minister for tile peace-
ful conditions which we had in the 
current year, particularly in the solu-
tlnn of the very intricate and com-
plicated problems relating to the 
bilingual State of Bombay and other 
allied subjects. 

When we have the objective of 
creating a welfare State, I ~ul  sub-
mit that it is the responsibility of this 

IUS hr.. 

[MB. SPZAUII in the Chair] 

Ministry to see that the administra-
tive set-up of the public _e!"Vlce is 
such that it endears itaelf to the 
general public. 

I can see that there has been expIID-
sion in the services contributing to 
the welfare of the people. But there 
are three main pillers of the admini-
strative set-up which we """e got to 
look into. the judiciary, the executive 
and the police. 

So far as the judiciary is concerned, 
I admit.-Bnd I join my hon. friend 
Shri Pattabhi Raman-that it carries 
by and iarge the confidence of the 
entire people. It has stood the test of 
the time. But there is one thing to 
which I wouid draw the ottention of 
the hon. Minister, that is, while it has 
maintained the majesty ol low-it 
must eliminate the majesty of man-
the higher judiciary too should be 
considered to be of the 1lt'<'lIle. We 
are not in a police State or In a State 
of British days where th'! prestige is 
to be taken and I feel th"t the same 
thing should be at the high.". level of 
'udi"iary. The Judges .1 I"e highpr 
level of judiciary should also consider 
themselves as a part of thl' people. 

So far as the executive is CQllcerD-
ed ...... nd I feel that il is t'qually im-
portant-here too 1 have Il)t lome 
submissions to make. We have got to 
judge whether the executive at pre-
sent implements the policies and the 
programmes of the Government and 
whether it has endeared itself to 111e 
people. I feel the entire set-up neede 
examination. Possibly it may be due 
to the fact that there are young lAS 
officers at the head giving frultrationa 
and dejections at the lower levels and 
aires and arrogance at the 
higher levels. Possibly that 
may be the reason. This Ie 
another problem that rrnltonts the 
Home Ministry and it needs ~ a i a
tion. I nead not go into the detaiil 
as I have got a very short time at m7 
disposal. But I would submit tha' 
this thing needs examinati(ln, that the 
executive should be able to endea. 
itself to the people which it has not 
done despite the fact that "1e are lD 
the eleventh year of the Republic. 

The third pillar is the police and I 
feel the hon. Home Mini.IPr will olIO 
appreciate that the gap bPtween the 
people and the police has widened 
during the last eieven yoars. The 
police has not been able to Ingratiate 
ltaelf to the people at all. The people 
still fear the police. ~ Mlnist." 
should attempt to bring the police 
into beneficial service of the _Ie, 
for the people and from the people. 
It has to be seen how It ran be done. 
That is for the Minlstry'& considera-
tion. In the case of the e..:eclltive you 
are having decenlralisatinr. by layin, 
emphasis on the p4nchallot. 70;. It 
can be equally applied to t he police 
organisation also. Whey should we 
have such a vast machiner,- from the 
rank of the Inspector Glmeral at 
PDlice to the rank of a cO!lstable' 
Why not have decentralioatlnn there 
also? The Internal disorder and other 
things can be easily met by having • 
special auxiliary force for the pur-
pose. But so far as the ~ Cl ll at 
crimes is concerned, I bPg thl! hnn. 
the Home Minister to conMider the 
question of tr ll atl~  In the 
police foree as we have got In maD7 
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Weetern countries where there II, 
what is called the municipal pollc:e, 
not a huge machinery like that. 

All I was submittIDg, the we1fare 
State can only be created when the 
forces and the factors thai pull apart 
are integrated into the whole cd 
there is contentment n II around. 
Therefore, I congratulated the hon. 
Home Minister on the solution of the 
problem of the bilingual State of 
Bomba7 cd I un sure that With hi. 
administra tive experienre he w ill also 
be able to solve the problem of the 
border disputes with ~r  t? tn.e 
satisfaction of the partie' cnncernec:l. 
I must say that he must have appre-
ciated the acuteness of the problem 
that is there. But unfortunately 
similar is the situation that has deve.. 
loped in thE' problem State of Punjab. 
There too I am sure the han. Minlsto.r 
with the great administrative experi-
ence and the knowledge cd the 
capability that he has will be able to 
solve the problem, provided he takes 
up the matter at the level of the 
Centre and not leave it at the level 
of the Stat" where all aorta of fadions 
prevail. Th" problem is there. The 
hon. Minister knows well that recent-
ly the Punjab Government had 
appointed a goodwill committee to go 
into this matter. At the outset this I. 
what the Committee states. These 
are the exact words: 

''The Committee took into consi-
deration all the relevant factors 
and came to the conclusion that 
the main cause of the current 
bitterness and the feeling. hi the 
States was the divided opinion on 
the language Issue. Hence It 
""ould try to find an agreed solu-
tion as laid down in article II of 
the regional formula." 

This definitely indicates that the 
problem is there which calls for a 
solution and it should be taken up at 
the level of the Centre as It was done 
in 1956. I beg the hon. the Home 
Minister with hi. position cd the 
lltatus that he carries in the country 
and the han. the Prime Minister with 
his statu. and the confidence that he 
eenies In the country to find a .clu-

tlon c.f thD problem. The a-
klluws very well that a regJCIIl&l 
fornlula had been evolved with me 
con.t:nt of ail the parties and It hII4 
,ot the epproval of Parliament. 

, Mr, Speaker: The hon. Member'1 
time IS UP. 

Sbri AJlt 8iDgh 8aI'U4i: I w1I1 just 
take five mmutes mo ..... 

Mr. Speaker: No, only two minutes 
mort:. 

Sbrl AJlt Slqh Sarbadi: It not only 
solve.! the language problem once t~ 
all but also fulfilled the ambitions of 
the regional areas. My han. triend 
Pa.ulit 1'hakur Dasji had suU .. 1.eol 
the constitution of a statutory Boud 
alld he wanted that there should be a 
.... rt of guarantee that the uplift of 
the Hindi region shall be brougn' 
at par with the Punjabl region. I 
u..ed not go Into that. But the ver, 
fact that there heve been conflicting 
Interests from the Hariana members 
"Iso shaWl that the relional ambiuODl 
an alIa there. The language questian 
is there. It has been ri"htlv aaId 
that a stitc:h in time save. niDI!: 

11 bra. 

I submit that this i. the time w_ 
It should be taken up. I recollect the 
words of the han. the Home Minl.ter 
It the time of the regional formula; 
while replying to the Bill he old, 
"thi. formula has a speCIal faselna-
tion for me, and whenever I happen 
to speak about this I almost forget 
myself. I can only appeal once 
19ain to all my friends outside, all 
my colleagues In the Punjab and 
other parts of the country, to make 
up for the month. that are 10.L" J 
need not 10 into that. I am ,lad 
that he had fascination for that for-
mula I too had the greatest apprecia-
tion at one time for that formula rnr 
the rea.on that whereas it met the 
demands of the r"l/ional populaU .. n it 
kept the unity of the country. Never-
theles. We have now reached a .tap 
when, a. the Prime Mlnl.ter wu 
pleased to reply at the time of the 
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Hindi agitation to Swami Atmanand, 
the leader of that agitation, that tne 
breakage or the failure of the regional 
formula means the creation of uru-
lingual Sta tea. 

Therefore, I wish to make thia sub-
mission. A 28 men Committee has 
been constituted by the Punjab Gov-
ernment. Unfortunately the irutial 
mistake that was committed was in 
not tackling the parties to the re-
lional formula, In order to consult 
them previously, that that the later 
they would not beycot In and a solu-
tion could have been found. But that 
atale is past. The Committee has 
been constituted without the repre-
sentatives of the main parties that 
took the deelsion about the settlement 
of the regional formula. It Is a most 
unfortunate aspect. Therefore, it Ia 
for the Centre now to take the matter 
in hand and to settle it once for all. 

And how can they do It? We a .. 
letting demands from the Hanana 
Prant, the Punjabi region and dl1fe-
rent and diverse demands are com-
Ing. What is the solution that has to 
be found? So far as the Committee 
Is concerned, I know that the Chair-
man of the Committee is a very cap-
able individual and administratOr, tne 
Governor of the State, who has en-
deared himself to all the people. Yet 
I submit, the difficulty I. for tne 
State at the State level to decide and 
Rttle an issue which haa got an all-
India importance. I am very keen 
Ibat Ibis border State 01 Punjab 
mould be peaceful and stable SO that 
It may be able to contribute to the 
eonstruction Rnd strength of the eoun-
try. But at the same time I want that 
the Centre should take up thi. matter 
and solve it. There may be people 
who may be satisfied, if the approaeh 
III made round the table and We I1t 
tollether and talk It over to find a 
101utlon. 

Therefore, I wan', dilate on thla 
paint But I beg of the hon. the 
Home Minister who has got the con-
IIdence Of all.. one and all, and tile 

Prime Minister who alone can deliver 
the loods, I beg of them, that uua 
point may be taken up and Punjab 
should be saved of the trouble IDa, 
might come if that is not don". 

Shri Kodlyan uilo - r ~ 
Sch. Castes): Mr. Speaker, yester-
day the hon. Minister Shri DalaJ" 
while replying to the debate said that 
everything possible was being done 
for betterinl the condition of the 
Scheduled Castes and Scheduled 
Tl·ibes. And my hon. friend Shrl 
C. R. Pattabhi Raman While eloquenUy 
defending the Government said yester-
day that a very large amount has been 
set apart for the backwlrd classes 
under the Second Five Year Plan. He 
Rlso showed US the Central and State-
wise break-up of the figure. But he 
conveniently left out one point, 
namely, that a large amount is bem. 
allOwed to lapse every year. 

It is true that Rs. 91 erorea have 
been set apart for these class.s in the 
Second Five Year Plan. But the 
figures supplied to us by the Home 
Ministry In its Annulll Report show 
that the expenditure incurred in the 
first three years of the Plan period 
Is only Rs. 33,57,72,000. If we take 
It sector by sector, a sum of 
Rs. 31,28,38,000 has been provided far 
the Central sector alone. And what 
do we find in the Central .eetor7 
Only Rs. 9,29,51,300 have been spent 
80 far. So far as the State 8ector la 
concerned, Rs. 57 crore. have been 
aet apart. And the expenditure in 
the first three years is onI7 
Rs. 24,28,20,700. 

Then, if we take item by item of 
Ibe expenditure, we can aee the 
aame phenomenon of large amounts 
being allowed to lapse. I do not want 
to cite more examples. But I should 
like to cite only one instance, that 
is in relation to housing. For housine 
construction, for the scheduled Castes 
the allocation is Rs. 8,10,50,000. The 
expenditure In the first Ibree years 
Is only RI. 2,92,45,301. And the 
amount provided for the Scheduled 
Tribes In this respect Ia Rs. 2,69,15,Il00, 
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an!l. the amount so far spent Is 
Rs: l,02,30,362. I!lo not want to ~  u.e House more figures in this connec-
tion. 

With regard to the most important 
proble.m s<o far as the. Schedulec1 Cute 
pe<;phi are concerned, that is the 
allotment of land, complete informa-
tion in this respect is not available. 
Each year the Scheduled Castes Com-
missioner also complains in his re-
port that information with regard to 
thbi subject is not available from aU 
States. So far as I can gather, only 
452 lakh acres of land have SO far been 
distributed. I find that millions and 
mntions of acre. of land are lying 
waste, not only waste land but other 
land also, bhoodan land. But those 
lands are not being distributed. And 
even' where the bhoodan land is dis-
tributed, there are complaints that 
th/iand dlsu'ibuled is. not suitable for 
cultivation. 

SUI D. A. Katti (Chikodl): Only 
.uch lands are given for bho0d4n. 

8brl KodlJan: Then, in some States, 
even thoUlh land is distributed to 
the Scheduled Caste people, they are 
nOl.· in a position to cultivate them, 
because economically they are the 
_t backward people. Unless ecODD-
IQic . aasistance is liven to them by 
ta.e State Governments concerned, 
tbe7 cannot be expected to cultivate 
the land amllled to them. 

1 am ,lad to find that the expendi-
ture with re,ard to education bas 
been increaslnJ year by year. I am 
very ,lad. But here also, informa-
tion as to the number of Scheduled 
CaIte and Scheduled Tribes students 
who are studying In the primary 
alddle or the matriculate classes Ja 
_ available. This information Is 
DOt With the Education Ministry also. 
'1'be advance of the Scheduled Castes 
oil Scheduled Tribes In the lPhere 
fill. education Is a vital factor for a_ 
ain, the actual advanCe th.". make in 
tide country. Unl_ such vi tal s'atls-
tie. whlch are vital are available, 

44HAll L.S."". 

how can we plan for the futll1'e With 
regara to Improving the educat.ional 
standards of these people? 

Then I come to another important 
pomt, and that is the show pro,reII 
and welfare schemes. Whenever this 
pomt is ralsec1 in this House, even 
wnen the Scheduled Castes COD1DU8-
sioner's report is discussed, the main 
reply given by the Government Is 
that the Centre has no direct respon-
sibility in executing the plans. it is 
the State Government that has to 
~ ut  the welfare schemes. But I 
submit the Centre cannot shirk away 
its responsibility by saying that the 
executive power IS not with the Centre 
but is wllh the State Governments. 
Because I find "ven With regard to 
the Union Territories the posit.ion Is 
not better than that obtainlnR in the 
States. I find that in the Ministry'. 
Annual Report information is not 
available as to the expenditure 80 far 
in"urred in this field. In Delhi, onlY 
Rs. 71,7110 haVe been ID far paid to 
Harijans sa subsidy under the rural 
housing scneme; industrial 108Il1 
rranted amount to Rs. 42.000. For 
Himachal Pradesh no information Is 
available as to Ihe actual ellpenditll1'e 
ID far incurred out Of the provision 
made in thl! Second Plan. For the 
Lacadive, M1nICoy and Amlndivl 
Islands, the total plan outlay for 
four yean il Rs. 73.85 lakhs; expendi-
ture during the IIrst two years Is 
only Rs. 11 85 lalths; anticipated ex-
penditure In 11159 (revised estimate) 
Is RI. 11.48 lakha. The total e>mendi-
lure would be about Rs. lIOJ I lakha. 

With regard to Manlpur, the totsl 
allotments tor the welfare Of Sche-
duled TrIbes under the Second PlaII 
Is Rs. 20.82 lakhl; expenditure up to 
November, 1959 is Rs. 4, 73,0lI2 only. 
For Scheduled Csates, the aUocatioa 
Is Rs. 88,000; expenditure up to 
November, 11159, Is only RI. 8.100. 
With regard to Trlpura, information 
regarding expenditure II not furnish-
ed. The total outlay for the multi-
purpose bloc,," in Tripura alone w .. 
RI. 27 lakha; expenditure 80 far m.. 
curred Is only RI. 11.011 lakM. 
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[Shri KocIiyan] 
So, the Centre cannot shift the res-

ponsibllity by saying that the actual 
execution of these schemes is in the 
hands of the State Governments, be-
cause in the territories which are cen-
trally administered, We find the aame 
position as in the States. 

In this House we have been com-
plaining about the slow progress in 
the implementation of welfare 
schemes for the backward classes, and 
these complaints have come not only 
from the Scheduled Caste and Sche-
duled Tribe Members, but others 
also who are interested in the wel-
fare of these unhappy and unfortu-
nate people, but the position has not 
improved to any appreciable extent. 
I do not deny the fact that the Gov-
ernment has taken certain steps to 
improve their condition, and to re-
move the bottie-necks, but in spite 
of that, the situation is still unsatis-
factory. 

What are the real bottlenecks? 
There is lack Of co-ordination between 
the Welfare Department and other 
departments in the States; then there 
is lack of trained personnel and ex-
perts. Another important factor, 
rather the most important factor or 
the most important bottleneck, Is 
that the Govemment have no idea of 
the magnitude of the problem. They 
haVe no plan to conduct a survey and 
assess the real needs of these people. 
Lack of survey of the needs of the 
prople will be an impediment in the 
matter of proper planning of welfare 
schemes for these people. Therefore, 
I would like to ask the hon. Home 
Minister what step. have been taken 
by the Government to remOVe these 
bottlenecks. No doubt some money 
Is spent year after year, but what 
steps have they taken to prepare a 
well-conceived plan for the welfare of 
these people? 

The Estimates Committee in Ita 
forty-eighth report has richtly 
brought out this point and sail!: 

"The problem of alround uplift 
of the backward classes is a big 
task and the Committee consider 
that it cannot be done merely by 
spending a certain amount every 
year as has been done so far and 
may be called the traditional hit-
and-miss method. The Committee. 
therefore, recommended that the 
Ministry of Home Affairs who 
have overall responsibility for 
promoting the social, edu.cational 
and economic in terests of the 
backward classes should in con-
sultation with the State Govem-
ments prepare a perspective plan 
based on a comprehensive socio-
economic survey with well defined 
objectives for raising the standard 
of economic and social life of 
the Scheduled Tribes, Scheduled 
Castes, Vlmukta Jatis and Other 
Backward Classes to that of the 
general level of the communIty 
within a reasonable period or 
time." 

This is the most important thIng. 

In preparing the Third Plan, top 
priority should be given to the quee-
tion of distributing lands among the 
Scheduled Caste people. Priority 
should also be given to the questiOll 
of developing cottage industries among 
them. Thirdly, preference should be 
given to housing. Unless the priori-
ties are decided before fixing the 
targets for the Plan., the same eX-
perience of not getting the desired 
results in the actual execution of the 
plans is going to be repeated. 

For a proper growth of parlia-
mentary democracy, it is very neces-
sary that proper conventions should 
be created and maintained, and con-
ventions are created out of practice. 
A Govemor cannot criticise a pre-
VIous Govemment under him, whleb 
was surely his own Govemment. It 
appears from the papers that th .. 
Xerala Govemor, In his opening Ad-
dress In the Xerala Assembly, .... 
criticised the previous Xerala Gov-
emment. I would appeal to the hon. 
Home Minister to _ that proper 
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\raditions and conventions are creat-
ed and maintained in this country 80 
tbat it may add to the asset of our 
democratic tradition •. 

We have been complaining in this 
House about the increasing inroads 
being made into politics tby certain 
ecclesiastic heads in our country. So 
far as Kerala is concerned, we have 
experienced this interference durInJI 
the recent-mld-term erections; undue 
influenCe was exercised on the voters 
by some ecclesiastic beads under 
threat of excommunication. After the 
elections were over, the Bishop of 
Trivandrum issued an order excom-
municating alI those in his community 
wno voted not only for the Com-
mumst Party, but for the Revolu-
tionary Socialist Party alao. 

When the Demands for Grants of 
the Law Ministry were discussed, my 
colleague Shri Sadhan Gupta raised 
this point, and the Law Minister re-
plied that it was open to the hon. 
Member to go to a court of law. We 
know that We can go to a court of 
law, but I would Uke to ask whether 
the Government have any oplDlon 
about this interference of the heads 
of the Church and heads of religion 
in politics. Ours is a secular State. 
The Constitution provides for the 
secular character of our State If the 
secular character of our State Is to 
be maintained and protected, such in-
terference, such undue inftuence in 
the name of religion should not be 
tolerated. but the Central Govern-
ment Is keePing mum on thl. vital 
question, because, I realiae"; the in-
terference today In Kerala and some 
other parts of the coun try by rellldoWl 
heads in politics Is in favour of the 
ruling party. That i. why they are 
keeping mum. 

8IIl'l Nad Redd,. (Anantapur): 
Tomorrow it may not be. 

8hri 1todIJ'aD: Tomorrow it may 
not be. It may prove a danger to the 
whole country. The ruling party, by 
giving encouragement to communal 
parties like the Muslim League In 
Kerala, Is reviving commUDBIism 

throughout the country. It will one 
day prove dangerous to the entire 
democratic set-up of our country. It 
is high time that such activities were 
put a stop to and communal organisa-
tions discouraged. 

Mr. Speaker: There are some cut 
motions which have been tabl<'d by 
Shri Nausbir Bbarucba. They relate 
to the New Deihl municipal adminis-
tration and go into detaUs. I have dis-
allowed them on tbe ground that they 
do not relate to any of the DemIlDllll 
here. It is an autonQlllOus body, and, 
therefore, We have no jurisdiction. 
What has the hon. Member to say! 

Shrl N8IIIIbir Bbarueba (East 
Khandesb) : In vew of the fact that 
there are numerous complaints, thou-
sands of complaints against the New 
Delbi Municipal Committee, may I 
know whether tbe Home Ministry is 
not responsible for the proper con-
duct of the New Delhi Municipal 
Committee's affairs, because ulti-
mately it might come to IUperseuian 
of the committee even, and I think it 
i. the Home Ministry alone which cm 
take action in tbat direction? Other-
wise, to say that We cannot dlscU88 
the aifairs of the corporation, espe-
cially when I have described them as 
chaotic, would mean that this Bouse 
has got no control over the Minis-
try's affairs? 

Mr. Speaker: Does the hon. Mmister 
ter want to say anything? A number 
of cut motions have been tabled re-
lating to the fol\owinl subjects: e.", 
Maladministration and chaotic condi-
tions in the office of the Electricity 
Branch of the New Delhi Municipal 
Committee, Loss of Bles in !be oftlce 
of the Electricity Branch Of the New 
Delhi Municipal Committee, Iystema-
tic overcharge and manipulation of 
bills sent to consumers tor COllJlump-
tion of electricity, systematic ov .... -
charge and manipulation of billa sent 
to consumers of water by the Water 
Department of the New Delhi Muni-
cipal Committee etc. 

These are all details relatinl to the 
administration. 
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Sbrl Nallllhlr Bharaelaa: Thes. are 
instances. 

. The MIDIster of Home Main (Shri 
G. B. Pant): The New Delhi Munici-
pnl Committee is an autonomoua body 
that functions as other bodies func-
tion.' We hnve no authority as such, 
different from what we posse .. with 
regard to other similar bodies or 
('orPOrations ..... . 

Mr. SpeaIu!r: Have Government got 
rivisiOllal jurisdiction over them? Can 
they give any directions as to what 
they ou~ t to do? 

Shrl Naashlr Bbaraclla: Then can 
susl'end il. 

SbrI·G. B. Put: I do not think thai 
Government can give directions in 
regard to day-to-day administration 
but I cannot say that Government 
have no authority at all to make any 
suggestions at any time. It I. a body 
which is autonomous, and as such, at 
the worst, it may be regarded as a 
corporation, which functions and 
whiCh has powers to deal with matters 
within its jurisdiction. It collects Its 
dues, it spend. them, and its budiet 
is not subject to sanction by us. It 
deal. with all these matters itlelf. 
They cannot come to UI. 

Sbri Narayuallluatty Meatm 
(Mukandapuram): According to the 
Local Bodies Act, Government has got 
the power to give directions to the 
municipalities, and also in case of 
maladministration, to supersede the 
municipalities. Here is a case which 
has been brought up that even In the 
rase of houses of Members of Parlia-
ment, they disconnect electricity, ud 
when we tell them, they lay that their 
papers are missing, and It Is not dis-
connected. Therefore. It is a case of 
maladministration whl!'re first Gov· 
,,",ment can direct them. 

81lrlmaU Bena CllaJua9Utty 
(Basirhat): We are in a terrible dUII-
C¥ity on account of this. 

Sbrl Yadav Narain JadIlav (Male-
gaon): On a point of information. In 
the case of Shri Nath Pai, one of the 
Members of the Lok Sabha, the e1ec-
tricity connection to his house was dis-
connected even though he had paid the 
bills. 

Shrl Naashir Bharacha: I have paid. 
but I have not got the receipts even. 

Sbri G. B. Put: I may submit 
that Government have also the power 
in a way to take over the adminis-
tration of the States, but they do not 
on that account acquire the power of 
controlling the activities of the States. 

Sllrimati Renu Cllakravartty: May 
I submit to you that in the States, we 
can represent these matters to the 
Minister of Local Self·Government? 
But, here, we are also puzzled as to 
what we should do regarding this. 
When we go to the municipality, they 
say, that it is an autonomous thing, 
and nobody has power over them. In 
the States there il a Minister who 
deals with these matters, but here we 
are not able to understand who deals 
with it from the Government end. 

Sbrl BraJ RaJ 81Dch: May I submit 
another tning? The position is that 
the New Delhi Municipal Committee 
i. not an elected body, It Is a nOJDinat-
ed one, and, therefore, the democratic 
set-up is there. . 

Mr. Spealr.er: There Is DO doubt 
that this relates to the internal ad-
ministration of an autonomous body. 
I am not lure, but Shrimat.l Relau 
Chakravartty layS that there Is a 
Minister in "harge of these things In 
the States. Of course, there may be 
a Minister In charge of local adm\nJ8-
tration in the States. But wIlether he 
can Interfere In the day-to-daY 
administration of any municipality 01' 
district board Is open to quest1lon. 

I do not know, and I do not want 
to prejudge the iuue; if a suIIIc'" 
case is sought to be made out by 'III'8Y 
of a proper resolution or lOme other 
thing, that there Is a case for tIldn& 
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over the administration of any autono-
mous corporation on account of rnI.-
behaviour, misdeeds and 10 on and so 
forth, that i. a matter for separate 
ronaideration. But it cannot be raised 
in a General Budget debate like this. 

They have .ot only visitorial 
jurisdiction, they cannot ,0 on IiviDC 
directions every day, sayinl, collect 
the bills, let not that man IfO and 
collect It twice, let him not overchar.e 
and 10 on. These are IUch details 
that there will be an endl .. number 
of them. 

Therefore, I am under the impres-
lion, and my original view bas been, 
that such details ou.ht not to be 
.:Jowed to be brOUlht up here. Of 
course, that does not bar any hon. 
Member from bringing it up; If such 
a case I. made out independently or 
even directly, we shall consider that 
Issue. 

I am not inclined to allow any of 
these matters relating to the details of 
administration. 

SIlrI Naashlr Bbaraeha: In that case, 
could you give me an opportunity to 
speak? 

Mr. Speak.: Yes. HoD. Memben 
will contine themselves to \en minutes 

,each. Up to 2.30 p.m. I can call some 
more han. Members. Now, I would 
call Shri Bannan. Thereafter, I shall 
call Shri B. K. Gaikwad. Therefore, I 
shall try to give opportunitiel to other 
han. Members. 

Shri Bamwa (Cooch-Bihar-Re-
served-Sch. Casles): I rise to Ghc 
my tribute to the Home Minister anel 
his Ministry for the service they have 
done to the country by doing service 
to the most backward part of the 
nation. It is a huge task, and it is a 
huge burden. About three-fourths of 
the population of India come within 
the category of backward classes. 
Naturally, no one i. more anxious than 
the Home Minister himself to dis-
charge the burden that the nation bas 
placed upon his broad shoulderL 

From the trend of speeches in the 
House during this session, the Home 
Minister and his colloques, the Minis· 
ter of State and the Deputy Minister, 
may get satisfaction to some extent 
that the speeches delivered now cWrer 
widely from the _hes delivered 
beretofore. 

1l.J7 ..... 

[Jla. Daovn·SpI:ADR in the CIIIIi .. ) 

I can frankly lay, and I think'lt Ia 
my duty to expreaa that the rlgoun 
of untouchability that used toprevaU 
in this country before have been 
dimlnlahed both Intensively and ex-
tensively to a large extent, and the 
remaining part of it that exists today 
has got to be removed still. It is a 
blot on the tair name of India, a blot 
on the tair name of Hinduism; and 
allo it is a millstone that han,s on 
the advance ot India. 

One of our great, leers and poets, 
Rabindransth Targore has once said: 

"JIlh4de1- FeZe Gechhll Pichhe Be 
TOmIlTe PllIchllte TllnichhllN • 

which means that those whoni you 
have left behind and left below are 
dragling you downward. from your 
advance. So, If this country, as a 
Whole, has to advance, then it niust 
advance along with those who are 
unadvanced today, and it falls upon 
the broad shoulders of the' Homli 
Minister to make, them advance. I 
con,ratu'late him that he' has succeed. 
ed to a great extent 

The other poilit that I wan t to make 
today i. that we should not abSohiate· 
Iy rely on the Home MiniUer and 
what he i.' dOing, It is tor uS alia to 
dilchargeour duties to the 'nation .s 
a whole anI! to the 'leader of the 
nation as '8 'whole. Particularly, I' 
shall call upon thGse who call' them-
selves the leaders ot the backward 
classes and of the SeheduJed Casteo 
~  \ell them that It Ia their lIrst and 
foremost duty to come forwatd to, 
help the bon. Home MInIaWr In his 
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IShri Bannan] 
l ~ uou  tasks. It is not proper for us 
simply to abuse others. We have a 
,reat r""ponsibility also to discharge. 

With the best of judgment, the Cen-
tral Mirust.ry guided by the Prime 
Minister has extended the period or 
political representation In legislatures 
by another tL'Il years. It is not simply 
for the purpose of giving some doles 
to a community; it is because the 
Ministry expect. that by giving this 
politieal right to that section which is 
DOW most backward it will come for-
ward in helping the Ministry in its 
arduous task. Unless we ourselves 
are up and doing, it is Vf!!rJ diflleult 
to eradieatp this within a very short 
lime. 

Complaints are there that untouch-
... mty i. perpetrated throughout the 
Jrngth and breadth of the country at 
variou. places. I think it i. the duty, 
specially of the Scheduled Caste 
leader ....... nd of course, other leaders 
alS()-J1ot to put up with this sort of 
injury any more. The Home Mirustry 
brought forward the Untouchability 
(Offences) Act which was passed by 
this House. Our Constitution has 
abolished untouchability and admlru ... 
trations all over the COUDtry have 
been advl.ed to take up cases or un-
touchability offences and defray the 
expenditure on behalf of the prosecu-
tion. In one or two cases which came 
to my notico" which came up betore 
collI1l' under the provisions or the Act, 
compromi .. · was ultimately effected. 
Thereafter, in that locality no such 
cases have ever been reported. But 
it i. for us, those who J'eSlde specially 
in tilt- rural areas, to help the MInis-
try in tIWI reprd. I think this is the 
tim<> when we must all be up and 
doing, when the wind is fawurabJe, 
Wllell the .... hole CIOUDtry is for remov-
ing tm. evU. Everyone understands 
that this canker of untouchability 
must be killed as IlOOII a. possible so 
that we can show our face in the 
broad wide world with pride. 

We have got the Constitution, we 
~ rot the law ~ w" ha\'e got the 

sympathy of the leader.. Recently 
o.ur PrIme. Minister has been expres-
8mg the vIew that it is not good that 
one should demean oneself by calling 
oneself 'untouchable'. We appreciate 
that. We do not like the term at all. 
But fortunately or unfortunately, that 
IS the term on which help to the 
o~urut  hinges according to consi-

derations that weigh with Govern-
~ t even now. I think the Home 

Ministry should think it over, whe-
ther the help that is riven to the un-
fortunate part of the nation should be 
linked with the word 'untouchability' 
after we have abolished the term in 
the Constitution itself. We fully 
understand that it is derogatory to 
ourselves to call ourselves untouch-
able. But what can we do when that 
term is linked with the help that Is 
giVen to us and without which the 
commuruty-Scheduled Castes, Sche-
duled Tribes and other backward 
classess-will be deprived of the help 
they are receiving? If we are depriv-
ed of the educational help, the advan-
~  that we get today In the services. 
If we are deprived of those props, we 
apprehend that our community will 
go down at once. We know very 
well that if the educational help that 
is given by the Governments, both at 
the Centre and in the States, today, 
the educational advance that has been 
made by our commuruty will at onoo 
be lost for the future nation. I can-
not say whether the persons .... ho 
belong to the Scheduled Castes who 
have the means to send their aons or 
daughters tor education unde!' the 
present sYStem of education constitute 
one per cent or more. because there 
are no such education laclUties In the 
rural areas where our community 
llveB. We know very .... ell that It we 
do not get the advantage of a per-
centage of our boys being ablorbed in 
the service after their passing exami-
nation and being eonllidered by the 
Public Service CCJllnnlasiona, if we do 
not get that advantage tomorrow. 110 
per cent. of our boys who have the 
chance of getting Into service toda,. 
will not get It. So we have to wei'" 
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both things together. 1 think if these 
advantages are linked with the word 
'untouchability', the word 'untouch-
ability' will remain for another ten 
years. Whether that is a fair thing 
for the nation as a whole is a matter 
to be considered seriously by the han. 
Home Minister in whom we bave full 
trust. We simply hope that he will 
think it over in a serioUs manner. 

J agree with the opinion of the 
Prime Minister that it is not good for 
a community to call itself 'untouch-
able', 'Scheduled Castes' and SO on. 
But when it is linked with the help 
given to us, we would rather bear this 
oort of abominable term than let our 
NJmmunity go down. 

So this is a serious matter which 
should be thought of. Lastly, I plead 
with the hon. Home Minister and also 
appeal to the Prime Minister that 
when they address meetings here and 
there, they should raise their voice in 
a firmer way and say that untouch-
ability must bl' stamped out as early 
a. possible and whoever \ransire& .... 
the law of the land will be heavily 
punishPd. 

Shri B. K, Gall".ad (Nasik): I have 
moved certain cut motions and I 
shall speek in support of those cut 
motions. The Ministry of Home 
Affairs i!" concerned with matters 
relating to public security, public 
services and the administration of 
Union Territories. It also deals with 
the problem of the Scheduled eastes, 
Schedul .. d Tribes and other backward 
dasses. 

I will confine myself to a few 
matters of concern within the time at 
my dispoaal. Removal of untouch-
ability is also a problem which has to 
be taek.led by the Home Mtnistry. This 
is not a question whim has come 
bef.,..... the country just a few years 
back. You will find that this problem 
was before the country fOT centuries 
topther. You will also find that 
during ancient days Sant TIIkaram, 
Eknatb, Kabir and so many other 
saints tried their level best to remove 
untouchability tn their ewn time. 

Then in 192~i  I remember ari&bt 
-the Congress passed a resolution in 
their open session to the effec:t that 
the untouchability should be removed. 
40 years have passed since then. At 
the time of the Poona Pact, all promi-
nent leaders, including Mabatma 
Gandhi, who were present, requested 
and assured our late revered leader 
Dr. Babasaheb Ambedkar to save the 
life of Mahatma Gandhi and to live 
up whatever he had obtained by way 
of separate electorate, then they re-
move untouchability within a period 
of ten years. This assurance was 
given in 1932. Today We are in 1960. 
Such a long periOd has passed. Yet 
this is one of the most essential prob-
lems before this Government. I want 
to ask for an explanation from the 
Government a. to how far they have 
solved the question of removal of 
untouchability. You will find that 
every han. Member and Minister and 
all prominent people in the country 
come forward and say, "Ohl It is a 
long long standing practice and It can-
not be removed in a day or two or 
within some yean." Then, we just want 
to know how lon, you are goin. to 
take. If it is not to be removed within 
a particular period, we must know 
how long you are going to take to 
eradicate the evil of untouchability. 

You find lame excuse. are liven. 
Han. Ministers also come forward and 
say, uwait and see.U This reminds 
me of the slopn given by Lokamanya 
Tilak. He had said: 'Swaraj I. my 
birthright'. The Britishe,.. were play-
in. with us then and this is what the 
present Government is doing. Then. 
Lokamanya Tllak said: 'Swaraj Is my 
birthright and I want to have It today'. 
In the same way, we say that to be 
treated equally, without observing 
any kind of untouchability is our 
blrthrlabt and that We want to have 
it today? Galntn. social, economic 
and political equality Is our birthright 
and we want to have it today and for 
that we are fighting. (lftterrvpticm). 

Government have spent ~ of 
rupees. I do admit thaL But what 
I. the use of that? .... far .. remov •• 
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[Shrl B. K. Gaikwadl 
of untouchability is concemed, I want 
to ask whether they have succeeded 
and to what percentage. I am sure 
they would hide their faces and they 
cannot say anything. They have no 
explanation as tar as this is concem-
ed. Anyhow, they will 88y it is a 
difficult problem. There was one 
committee appointed, the Diwakar 
Committee. The Diwakar Committee 
had suggested that this removal of 
untouchability can be done only by 
improving their economic condition. 

It is another problem. Of course, 
we want that also. If it i8 thought 
that removal of untouchablllty can be 
done by improving the. economic 
condition of the Sche4pled Caste 
people, Government 88)': That they 
are doing that. I "Iud' to ask one 
question as to what action Govem-
ment have taken as far as the 
improvement of the economic condi-
tion of the Scheduled Castes is con-
cerned. What have they done? They 
may say, they have spent SO many 
crores. I do not know why they are 
spending so many crores. I just want 
to ask them what is the percentage of 
the Scheduled Caste people whose 
economic condition they have improved 
after independence. Thirteen years 
have passed; and can they come for-
ward and say that they have improved 
the economic condition to a particular 
percentage of the Scheduled Caste 
people? They have no answer to this. 

I doubt vpry much as to whether the 
Government want to improve the 
eeonomic condition of the Scheduled 
caste people. I want to tell this House 
that we have approached the Minis-
ters; we have approached the Govern-
ment Officials and we have requested 
tha t in order to improve the economic 
condition of the SchedUled Caste 
people, they must give them some 
trades. I had been to my hon. friend, 
Shri Datar, Minister of State in the 
Ministry of Home Affairs, and re- . 
quested him to give them licences for 
running a coal depot, for running grain 
shops and for runnin, some other 
business shops becauae many of our 

people were demandin, licenceS fur 
the concerns. They were demandiq 
licences for runnin, some shops at 
railway stations and so on. 

You know the Government ·policJ'. 
The Government policy is thaflicencea 
for such shops are given only to tho8e 
whose forefathers were doinc this bu.l-
n .... Fortunately or unfortunately, you. 
know what our forefathers were not 
doing thia buaine .. ; and, theretore, we 
are not entitled to get these IiCl!Dll8ll· 
and we cannoL enter the field of 
buainess. I pointed this out to the 
Minister in the Ministry of Home 
Affairs, Shri Datar. He said that the)' 
were going to frame certain rules. I 
do no' know what rules he is going 
to frame. It is for him to decide 
because the problem is before ·them. 
I also wish that the economic ·problem 
of the Scheduled Castes should be 
solved. But, how can it be solved and 
improved economic position? It can 
be solved by giving agricultural lands 
to them. 

The other day we were discussing 
this problem. And the hon. Home 
Minister, Shri G. B. Pant said, ''Ohl 
your people should stand on their own 
legs. If you get lands, you people go 
on demanding bullocks." I fail to 
understand this. The Scheduled 
castes are landless and suppose they 
get lands. how can they plough the 
lands without the help of bullocks? 
Does he or the Government mean that 
husband and wife should plough the 
land with their own hands? I do no& 
know what is there In their minds. 

An RO'Il. Member: No protection to 
the cottage industry also. 

Shrl B. it. Galli:wad: Yesterday also 
I had asked the' same question. There 
is very short time at 'my disposal and 
I hope my han: friend wl11 not lake 
my time. Let me ftnlsh this. .' 

Government talk of improving the 
economic condition. But how? tlie'l' 
do not coine forward and BB1W-
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thing. They only say they have &0' 
10 many schemes. In my opinion land 
should be liven to them for cultiva-
tion, as well as bullocks, implements 
and manure. Whatever is required 
may kindly be given to them. Then 
the rest they will do. They must be 
encouraged to start industries such as 
running grain shops, coal depots and 
10 many other things. They should 
be provided with permits to sell 
cement, Iron and steel etc. But that 
has become the monopoly of certain 
aectiODI. 

Sbri Nacl Bedd7: Vested interests. 

Sbri B. K. Galkwad: Are we DOt 
entitled to get these things. U Gov-
ernment really want to improve the 
economic condition of the Scheduled 
Caste people Government mUlt pro-
vide all these facilities. Gov-
ernment can do 10 many thinp. 
Government want to have a' cuteless 
lociety. I do not know how they are 
going to have a casteless society. 
Caste is the creation of the Hindu 
religion and you want to maintain 
Hindu religion and yet you lay that 
you want to have a casteless societr. 
How can it be? I do not understand. 
I fail to understand this Government 
policy. 

I was just explaining why Govern-
ment Is not successful in this matter. 
It is because their diagnosis is wrong. 
On the one hand, they come forward 
and say that they want to remove un-
touchability. Even the article In the 
Constitution says that untouchability 
must be removed, must be abolished. 

All Bon. Member: 'Is abolished.' 

Shri B. K. Galkwad: No Sir, I find 
that the removal of Untouchability 
Act has also been passed. It says that 
nobody should be called an untouch-
able. But on the other hand Govem-
ment come forward and say that he 
who calls Irlmsel1 an untouchable will 
be given 'certain concessions and not 
ethers. Suppose a student wants to 
get acholarsbip or a man wants to get 

BOme government employment, 'not 
only should he come forward II.Ild S8J' 
that he is an untouchable but he 
should go to the District Magistrate 
and get a certi1lcate from him (D.lI.) 
that he comes from an untouchalile 
community. Then only he wlIi 
be entitled to get it. I fail to unci •• 
stand this policy. . 

Generally speaking, Govenlmelit 
should come forward and say that lUi 
who calls himself an untouchabtll! 
Ihould also be pWllshed. Not only 
the Caste Hindus should be punished 
for calling anybody an untouch"ble. 
but even i1 Io-called untouchable 
comes forward and say. that he Is all 
untouchable, he should be severely 
punished. But Government Is not 
going to do that. The Government is 
providing 10 many facilities and con-
cessions in order that these people-
should continue to stick up and call 
themselves 'untouchables'. 

I just want to put one grievance 
before Government because it is very 
serious. In that connection I will 
draw the attention of Government to 
the harassing, beating, looting, 
murdering and setting fire to the 
Scheduled Caste localities, not only 
In Delhi but In the whole of the coun-
try. I will only quote one Instance 
because I know there is very limited 
time at my disposal. Unfortunately, 
I am talking today; if I had spoken 
yesterday, I would have been liven 15 
minutes. But, anyhow, I will quote 
thil Instance and finish. 

Mr. Deputy-Speaker: He Is just 
approaching that limit also. 

Sbri B. K. Galkwad: Sir, Delhi Is 
our capital city. I have got 10 many 
cases; but, I will quote only one ot 
them. There is one Scheduled caste 
medical practltioner, Dr. Nlrwan: Hi! 
works tor the backward classel In 
Delhi. There i. goondaism In Delhi .. 
Some questlon. were also put here 
and an unstarred question was abo 
put by my hon. friend, Shri P.G. Deb 
about Qoondaism ht Karol Bagh' In 
Delhi. Govemment have also replied 
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thal they are going to make necessary 
alTangements. 

The doctor brought the malter lo 
the nolice of the police. The police 
did not tak l' any action in the matter 
lind sO he gave due publicity in the 
Press. Due to thal Dr. Nirvan was 
l"dllt'd by police lo the police station 
and was asked lo give the explanation. 
H.. gave lhe explanation that there 
was such and such harassment and 
'Publicity had been given. There is 
onc SHO. named Bakahi Damodar Das 
in th ... Karol Bagh police Illation. 

en ;rlnl' ! l l~ ~ mon-
,,-~ ,r j) : foR ~ f';r1Ii 
~ 'lIT <gT ~ • , ~ <I'r. 'tlf 5Iltr ~ f.t; 
~ 1fT1RT'«tq; ~~ilrt i!i  

;l.,.r 'lln 'fr. W ~ ~ ~ 
~~ r~ ~ t ~ i ~ 

~~ri tl,!, i ~~ 
,,~1 t i ~~~ ir~ 
r lil~ or~ /~~ I 

~~ ~,~~ 
~~ r ~~ i  ~ 

~~ ~~ r i~  
'Ilfi 
SUi B. K. Galkwlld: The SHO 

atl88ulled him so ,",rioully ........... . 
(l .. t""",,ti.,.... ) 

~~ i ~~ 
~~ t ~~~ ~  

~~ t ~~ r ill1~1 

SUi B. K. Galkwlld, I just want 
t<> 'Put betarp you a grievanc". 

.... Deputy-Speaker: That griev-
IIlMlE' is according lo the hon. Member 
or according 1.0 the aggrieved party. 
It is lo be enquired iDt<> what the real 
al1 ~ lU'e. How can we u~ 

things? If he say. these are the facts. 
h.. would be publicising thl'OUfhout 
th.· COWItry that these .,.., the facts. 
and that .,nquiry would be prejudiced. 

If it is a pending .,nquiry. he should 
not mention that C8.!1t'. 

AD Boa. Member: The enquiry is 
over. 

Mr. Deputy-Speaker: U the enquiry 
is over, what is the finding? 

SUi B. It. GalllwIId: The decision 
is not yet out. 

Mr. Depaty-SpeaIler: The hon. 
Member has now finished his fifteen 
minutes. 

Sbrl B. K. Galkwad: I just want lo 
... tisly you now . 

Mr. Depaty-SpeaIler: No hon. 
Member should take more than ten 
minutea now. 

Sbri S. M. BaDerjee (Kanpurl: 
Twelve minutes. 

...... Depaty-Speaker: One hon. 
Member would be elbowed out if , 
allow more than ten minutes. 

Sbri S. M. Baaerjee: I shall confine 
myself to my cut motions Nos. 10ftO 
and 1951. In this very House, in 1l1li7. 
two additional clauses were incorpo-
rated in the Government Servants' 
Conduct rules. I am requesting the 
hon. MInister for the withdrawal nr 
repeal of clausal 4(a) and 4(b). The 
other day we were t<>ld in this Housa 
that the Government would not usa 
the ... clauses Blainst the genuine trade 
union workers. In reply to an un-
starred question, I was given the 
figure of 320 Central Government 
employees under various Minlstrier 
who were punished in the year 1958 
and also upt<> July, 1l1li8 under these 
two clauses. Since 1857, when the 
strike notice was withdrawn by the 
P. and T . .,mployees, no major strike 
hila lakeD place in any of the Central 
Government undertakings and I do 
not know wby clause. 4(a) and 4(b) 
have not yet been withdrawn. In the 
public undertakinp, whether under 
the Defence Ministry or other Minis-
tries, if the code of discipline is 
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adopted by the public undertaking. 
also, I do not think there is any 
o"""ssity for these two clauses. There 
'" industrial peace and naturally with 
these clauses, it is impossible for Borne 
of t ~ recognised trade unions to 
function. If they go wrong, the.r 
recognition can be withdrawn. There 
i.:l an instance in the Auditor-General's 
"mee and onc Mr. Joseph was volun-
tarily retired. I must thank the hon. 
Minister for he was reinstated but the 
,""cognition also was withdrawn. I 
would submit that today when we 
want co-operation from all quarters, 
it is necessary that these clauses 
ohould be withdrawn or repealed. 

My second cut motion is about the 
non-classification of members of the 
opposition parties and other indivi-
duals who are in jail after being 
arrested in connection with various 
mOV€'JJlents. I was arrested several 
times before 1947 but never in the 
history of that regime I was classified 
3;i an ordinary prisoner. I was, along 
with the others also, c1a.sified as poli-
tical prisoner. But after that, after 
Independence, nobody is considered 8 
political prisoner. During the food 
agitation ond during the other recent 
incident, many people were arrested 
and ther" are some responsible politi-
cal leaders who are facing all sorts of 
humiliations in jail because they have 
not been classified as political priso-
ners. The hon. Minister was the pivot 
of our IlIItional struggle and he will 
,..,member those days. Let him not 
try to please the bureaucracy of this 
CQunlry and let him clllSllify those 
prisoners as political prisoners. Noth-
ing will be lost. We must give proper 
Matus and dignity to those who are 
.till fiShtiRg for some cause. Maybe, 
the cause may be wrong according to 
the present Government policy. But 
after all, it will be realised that they 
have aIoo sacrificed for this country 
but still they feel that there are some 
ills which should be rectilled and for 
that they are lighting. They should 
b. cla .. i ~ as political prisoners. 

I wall surprised to know that sO 
many prople are examined by the 

UPSC ev@ry vear. I shall give fi,.,...,. 
about Assistants. In 1951i, the num-
ber of candidate. who were examined 
was about 9,000 of whom 1,100 quali-
fied and 900 were appointed. In 1957, 
the respective figures were 14,000, 
Z,OOO and 530. In 1959, the respective 
figures were: 24,000, 1,020 and 154. 
24.000 candidates were called and 
only 154 people had been appointed. 
It is a serious joke on these un-
employed people who spend Rs. 30 
by way of fees and have to go to 
distant places and sit for the exami-
nation. Even when they get 60 per 
cent marks, they are in the waiting 
list and are not being provided with 
Jobs. I came to know that in May, 
1960, another examination I. going te> 
be held. There is no use of creating 
an illusion in the country in the minds 
of the unemployed. If there are no 
vacancies, why should the UPSC 
advertise? With all respect to the 
UPSC we are supposed to be like 
Ceasar's wife, I should say they are 
minting money out of these un€'JJlploy-
ed people. 

I have no grouse against the mem-
bers of the UPSC; they are reany very 
honest people and men of Integrity! 
But the experts from the various 
Ministries are there in the Interview 
bodies and my information is that 
some favouritism is done through 
these experts. Is It absolutely essen-
tial to keep these experts from these· 
Ministries? This matter is to be 
seriously con.idered by the Ministry. 

Something was said in this House 
about promotions. I was surprised to 
learn that In the Central Secretarial 
alone, there are 2,000 a.sistants still 
temporary and they have 10-16 years 
service to their credit. Most or at 
lea.t BOme of them are on the verge 
of retirement. The percentage, he 
gave was, Is this: fifty per cent for 
those who qualified afte.- having been 
examined the U.P.S.C. and 50 per cent 
for the existing employee •. 

About corruption also, something 
was ssid. It is true that il i. a Hima-
layan or Hercul ... n Job 10 uproot It. 
My attention ...... drawn to a sensa-
tional new. today. A man went on 
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bunger-strike and he wa9 kept alive 
In Jail by forcible feeding. It says: 

"A 85-Year-old man bas been 
on hunger-strike for the last live 
months in Tehar JaU." 

It Is In Delhi. Then the news lays: 

"He has been kept alive by 
forcible feeding through 'nasal 
tubes'. All that he wants is a 
categorical assurance from the 
Prime Minister that he will look 
Into his grievances. 

Mr. Harbir Singh Goll, wbo 
was arrested on October last on a 
cbarge of resorting to hunger-
strike, does not nurse any griev-
ance of a personal nature." 

The man only wanted to meet the 
Prime Minister and say something, 
point out some cases of corruption In 
Himachal Pradesh, some illegal gratl-
IIcation aDd other things. A case ill 
going on against that man. Going on 
hunger-strike may be wrong, I do n·.1 
support that, but he Is on hunger-
strike and that 85-year-old man who 
is on hunger-strike for the last live 
month. is brought in a .tretcher to 
attend the court. He is going' to be 
punished under some rules. 

Mr. Deputy-Speaker: Why should 
the hon. Member anticipate the deci-
lion of the court and say that he Is 
goiruz to be punished? 

Sbrl 8. M. Banerjee: He had been 
on hunger-strike in Jail. He can be 
punished for attemptlnlli to commit 
suicide. I wanted to say that he may 
be punlsbed. 

What I want to lay is, cases of 
corruption are there. I was very 
bappy wben the Opposition leaders 
aaid somethlnlli about corruption. I 
was bappy to know that the President 
of the Conll1'ess also wanted that even 
tile lllniaters should declare tbelr 

assets. There is some Central Gov-
ernment circular also that all the 
Government employees are supposed 
to inform their respective officers Ihe 
value of tbeir moveable and immove-
able properties. I want to know whe-
ther the Home Ministry is In posses-
sion of any deftnite Information' about 
people wbo are In Government 
employment and who have huge' bank 
accounts and moveable and immo","" 
able property worth more than 
11.1. 110,000. 

About courts and police, much has 
been said by myhon. friend,Shn 
Yajnlk, and I certainly feel that Rnme_ 
thing should be done in' this regal'd. 

Then I come to my last point. D 
Staff Welfare Officers have been 
appointed under the various miniS-
tries. Out of these 22 Labour 'Officers 
only three are qualilled, baving a 
diploma in social work etc. There are 
170 people in the pool, quulifted Labour 
Ofllcers working In various ministries. 
But these 22 people have been taken 
after giving departmental promotions. 
Wben the Staff Councils have passed 
resolutions against these Labour 
Officers, I want to know why qualifted 
Labour Ofllcers have not been 
appointed. 

Finally, Sir, about the appointment 
of bonorary magistrates. I was IIIU'-
prised to know that in Dellil there ant 
about live or six honorary magistrates, 
not dealing wi th taxi and bus cas ... 
but dealing with cases under Sections 
323 and 324. My information is that 
not a single man is even a lawyer. 
Sir, Section 324 is relating to ol'lences 
punishable with rigorous imprison-
ment for two to three yeats. In DeIhl, 
honorary magistrates having no ,quail-
lication pass judgments on those cases. 
I wish that something should be done 
about this. 

eir, before I sit down I would' once 
again req uest-I am' not threafeninl. 
I am only making a request-that he 
may consider my lubmilllion In ra-
peet of 4(a) and 4(b) and also aixl1lt 
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class,i,\i.ca\ion of prisoners. I appeal to 
hiol. lIB a national leader he should 
iJ)~  consider this question even 

today. tbat those wbo Bre fighting fOI" 
a caUSe should not be kept as ordi-
nllr)' prisoners. 

Shri Naashlr Bharucha: Mr. Deputy-
Speaker, Sir, the subjects incorporated 
under the head 'Home Affairs' are so 
many that barring I wo or tbree it i. 
very difficult to touch upon them, and 
I propose to confine myself to a few 
salient features. 

"Sir, while we are aware of the fact 
that the States Reorganisation 
(Amendment) Bill is coming up, may 
I "request the hon. Minister to bear 
thio "fact in mind, that so far as border 
disputes are concerned they are 
assuming, particularly in the Belpum 
area, such vaot and bitter proportions 
that there is grave danger of the 
States Reorganisation not being 
launched in harmonious conditions" 

I would, therefore, appeal, Sir, to 
the han. Minister to accept a very 
useful suggestion which has been 
thrown out here, namely, that in the 
setUement of border disputes, whether 
in the north of Bombay or in th .. 
lOUth, !'ertaln principles must be laid 
down. We have understood the 
objel'tion which the hon. Minister ha. 
urged, that in this particular case the 
Chief Ministers of Mysore and Bombay 
States do not see eye to eye. What 
does 1\ matter? U there are certain 
principles which are rea,onable and 
eensible, my submission is that those 
principles must be aceepted and they 
1IIWIt be enforeed upon everybody 
inelpeetive of the tact whether they 
are Chief Ministers or otherwise. 

I do hope that the suggestion for Il 
1kIulldary Commission which wllJ 
implement those principles would be 
accepted. We also hope that the 
bifurcation of Bombay State will see 
the end of bitter hostilities "'hich are 
at present raging in those parts of the 
country. 

The second point that I desire to 
dwell upon ill th .. dain of the New 

Delhi Municipal Committee. I am 
sure many han. Members of this House 
have got bitter experience of how 
shabbily they have been treated, but I 
speak on behalf of the people of Delhi. 
Thousands of complaints have heen 
made against the New Delhi Munici-
pal Committee. 

Shri G. B. Pant: Sir, the boll. 
Speaker ruled out the cut motions that 
were tabled by the han. Member and 
others regarding the New Delhi 
Municipal Committee. So, could the 
same subject be taken up in speeches 
about which the motions hav.. bc'Cn 
ruled out? 

Sbri Naublr Bharacha: Sir. I may 
point out that my object is to make 
out a case. that it is high time the 
New Delhi Municipal Committee 
should be superseded and that super-
session can only take place .... 

Mr. Deputy-Speaker: What I heard 
the han. Speaker to say was. a case 
could be made out, not in the debate 
on the Demands under the control of 
the Ministry of Home Aftaln but It 
could be done by way of a separate 
motion or something that may be 
deemed advisable. The observation of 
the hon. Speaker was, from what I 
eouId hear, that a case could be made 
eot tor the supenesslon or removal of 
a corporation or any other indepen-
dent body, bu'" thst ~oul  be done by 
aome other motion which may be 
thought advisable and not In the 
debate on Demands. He ruled out the 
cut motion. also. but he did promise 
that he would give an opportunity 10 
the han. Member 10 speak on the 
Demands and not on thl' same thinl 
which he ruled out. 

Sbri N&II8Idr BhaI'llCha: Sir, I shall 
abide by your rulin. and I shall talcc 
another opportunity. In that c..... I 
Ihould like 10 know whether the hon. 
Home Minister hal lot any authority 
whalaoever on the New Delhi Munici-
pal Committee and whether it is 
within his power to lupersede it or 
not if a case is made out. It he feell 
that he bas lOt the power of super-
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session, I should like to know why he 
bas closed his eyes and ears to the 
numerous complaints-whatever those 
complaints may be, we will not go 
into them. 

Sbrl G. B. Pant: Have those com-
plaints been sent to me by the hon. 
Member? 

Sbrl Naashir Bbaracba: Yes, Sir; I 
did send them to him, the HOlDe 
Minister did write to the New Delbi 
Municipal Committee and thereafter I 
got one reply. But still my grievance. 
remain un-redressed. That is my 
point. I am not carrying on indefinite 
correspondence with the Home Minis-
try or with the New Delhi Municipal 
Committee. The point that I am 
making is, if it is the duty of the 
Home Minister to see that the people 
in Delhi City are well satisfied and 
that they are provided with the most 
required necessaries of life such as 
electricity and water without being 
haraased, which I presume is his 
duty .... 

Shrl G. B. PUlt: I said I wouJd go 
out of my way, whether I have any 
legal powers or not, to comply with 
the wishes of Members of Parliament. 
and even of a common man to the 
maximum extent I can. 

Sbrl Naashlr Bbarucba: Therefore, 
I am making out this point and draw-
ing his attention that if he simply 
enquires how many thousand com-
plaints have been received by the 
New Delhi Municipal Committee and 
whether they have been replied to or 
not, he will understand what an 
amount ot mal-administration is there. 

Sbrl O. B. Put: Let him submit 
his motion on the Report if it is 
admissible, and If it is admitted I will 
try to obtain an answer. But we can-
not carry on a talk about these 
matte·rs here. 

Mr. Deputy-Speaker: The bon. 
lIember may move on to his nen 
point. 

Sbrl Naashlr llharacba: I am oIIl:y 
submitting that the people of Delloi; 
City have been harassed by denial of 
these necessaries of life. 

Sbrl Badba Kaman (Chandni 
Chowk): May I know whether the 
hon. Member is mentioning abont 
complaints when there was no full-
ti ~ President? Are the complaint! 
recent ones or old ones? 

Sbrl Naashir Bbaraeba: Ever since 
hav .. come here I have been eBrn"· 

ing on correspondence without a~  
answer. 

Mr. Depaty-Speaker: So, this is the 
only grievance he has got against the 
Home Ministry! 

Shri Naasblr Bbarucba: No, no. 1 
am going to compliment the Ministry 
on the next item which I am oi ~ 

to refer to. 

ShrI G. B. PUlt: Let us compromi • ., 
that you have this grievance and 
there we agree, and you do not speak 
about anything else! 

Sbrl Naashlr Bbarucba: I may say 
that so far as the language issue i< 
concemed, I do hope that it is a settled 
tact; and, as my hon friend Shri C. R. 
Pattabhi Raman mentioned, we are 
goinG to treat Hindi as an official 
language but English will continue as 
an associate language side by side. 
Here, I would like to know whether 
that decision and the formula-a very 
wisp. and statesmanlike formula 
evolved by the Prime i i t r- a ~ 
been accepted as final and irr o a l~ 
now. 

I then mention about the orders of 
the President, issued in connection 
with Jammu and Kashmir. We very 
much welcome the extension of juri.-
diction of the Supreme Court to 
Jammu and Kashmir by which pro-
vision has now been made enabling 
the Supreme Court to grant special 
leave to appeal from the judgments 
and decisions of the Jammu Uld 
Kashmir Hi,h Court. I am also very 
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happy that the jurisdiction of the 
Election Commission has been extend-
ed to.' Jammu and Kashmir. My onl)' 
appeal to the hon. Home Minister is 
that he should find out how far con-
sistent with the instruments of acces-
sion, it would be possible tor US to 
e><tend our jurisdiction over Jammu 
and Kashmir State. I tail to see, when 
Pakistan is consolidating her iUegally-
acquired territory there, why we 
mould hesitate to carry on with 
measures for the intelP'Btion at Jammu 
and Kashmir with this country. 

One mere point and I have done. 
My hon. friend Shri Gaikwad has 
."terred rather teelingly to the treat-
ment given to the untouchables. I am 
very sorry that in my OWn constitu-
ency I have tound that not only the 
available cultivable land is denied to 
the untouchables but wherever they 
have gone and cultivated the land, 
offering to pay the land revenue, they 
have been arrested and sentenced to 
imprisonment. I would like to know 
what, after all, is the poliey ot th'. 
Government so far as the Schedul .. d 
Ca:ltes are concerned. Has this Gov. 
ernment any dellnite programme, • 
five-year programme, so to saY. fOr 
distribution of all available cultivable 
iand to the Scheduled Castes and 
o~ r  If there is a programme, I 
thInk the hon. Minister should 
announce it 80 that the Scheduled 
Caste members can understand their 
rights properly. 

1 may add one more point and that 
is with regard to the Neo-BuddhisL •. 
So tar as these NeD-Buddhists are 
concerned, We are told that they arc 
not Scheduled Caste. though in fact 
no change has come Over in their 
economic condition, The fact that 
people have changed their religion i> 
leallya stigma on us; but it is because 
they felt so much frustrated that they 
would not call themselves Scheduled 
Castes. The mere tact that a change 
of label to another religion is madp. 
does not alter the intrinsic and 'n-
herent economic condition of this cl ... 
That fact, I plead, should be tak"'; 
IlIto account, and the privileges and 

amenities which so tar have been 
given to the Scheduled Castes must 
be extended to the Neo-Buddhiatll, 

~~~ ~-
~~) ~~,~ 
'Ii{ fit;m: m .,f lmRIT (Rrr t A; l~ lI'mN" mr ... ) lIlml' ~r 'lit ~ 
it fu'lr, ~ ~ ~ fu'lr, fflT ;u 
~t~~ tl ~~ i 
~~ lll l l l l l lll Ii"ltJl( 
~ t m 1ft lfi{ 1I1Tf {lin' t fn'>':-
i t~l l l i l ~t~~t I 

1j i r~~ t 1 l~1l 1i ~ 
~ 1fflTf ~ fu'lr"lt ~ fiR 3IT -..:H 
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MARCH 25, 1980 few Grants 

IShri Jaganatha Rao] 
and the States, internal l~ il  
recruiunent of suitable personnel for 
the services, the welfare of ul ~ 
castes and scheduled tri ~  and the 
backward classes. By and large, the 
achievements of the Ministry uri ~ 
the year under review arp remar':c-
able and the Ministry deserves the 
commendation of the House. I can· 
gratulate the han. Home Minish" on 
his statesmanship wisdom and the ta ~ 
with which he pilotB the aftairs 'If 
the Ministry. 

Much has been said yesterday about 
the prevalence of corruption in tl-e 
adminIstrative services. Nobody sey, 
there is no corruption. My friend, 
Shri Goray, suggested the appoint· 
men t of a tribunal to tackle corrup· 
tion. The exiBting laws and the le!!a! 
machinery today are sufficient and 
adequate enough to meet such cas .... 
The report of the Administrative Vigi-
lance Division of the Government gives 
us the number of complaints, the 
number of cases that have been 
decided and the action taken. 

I do not see any rcason or logic in 
the demand tor a special tribunal. I 
have myself conducted several caaes 
as public prosecutor and defended 
some caBes. The existing machinery 
is quite sufficient. But the difficulty 
is people who have information do not 

Icome forward and give information 
against public servants. If they do 
not want to go to the court, let them 
live the information to the police, 90 
that the police can start the case. It 
is not in the interests of the country, 
much le98 of democracy, that people 
Ihould go about shouting that then! 
Is corruption everywhere. 

J have here the report of the 
Administrative Vigilance Division. [ 
take this opportunity to express my 
IeDse of appreciation for the i l ~ 
'adminlstratlve service which we haVE 
In our country. My hon. friend, Shri 
Pattabhl Raman, said yesterday that 
our Ildmlnlstratlve service is the best 
in Ihe whole of AsIa. I would go a 
little further and say that our 

administrative r i ~ eompareA 
a ~ura l  with the ~ r i  in an,. 

part of the world. But here and them 
t r~ are some lapses. Human nature 
being what it is, there are bound tll 
be Illpses. 

The report (If the Vigilance Divi· 
SlOn gives us some instances. We a~ 
tolel that there are some salutary 
prindples and rules laid down for the 
cnndul'l of the Government servanli!l. 
But the report does not Jlive us th& 
action taken by Government in r .. gard 
to tht: breach of such ruleo.. One or 
two rules are to the effect that tbe 
Government servants are l ~ uir  to 
o tai~ previous permission or Govern-
ment to acquire or dispose of immove-
able property worth more than 
Rs. 1,000; that the Government ser-
vants should not seek employ",,,nt ill 
a private firm or a firm oonllcl'led 
with Government within two years of 
their retirement; that p .... ·vi()u' ,anc· 
tion I. necessary tor any SOI1, daughter 
or dependant of a Class 1 officer i. 
appuinted in a private firm. otc. But 
I fail to see whether any such ir.stances 
have come to the Government durin, 
the yeRr under review. I hope the 
hon. MInister would enlighten the 
House if there are such instances. 

Much hal been said about the border 
area.. Sbrl Goray and Shri Mahanly 
referred to boundary disputes. I quite 
agree that boundary disputes should 
be settled. But how? Should we 
seUle it by force? We lose sight of 
the fact that we stand for peaceful 
negotiations of aU disputes; that is one 
ot the basic principles of our foreign 
policy. We cannot discard this salu-
taq principle when we come to affairs 
in ou!" own country and resort tet 
force. 

If a boundary commiasion is appoint-
ed, there is bound to be communal 
feEling' and communal turmoil. So, 
the best way would be to see that the 
disputes are settled by mutual nellO-
ti ... tion. The Chief Mlni.ters of tbe 
States concerned sbould .it together 
and come to an agreement. If not,. 
the matter can be left to the "-
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Home Minister. The whole country 
baa ('on1ldence in his wisdom and inte-
grity. Only the other day I read in 
the newspapers that the Chief Minis-
ters (Of Mysore and Bombay have 
agreed to abide by the decision of 
the Home Minister. If they do not 
alll·e." it can be referred to arbitra-
tion. The boundary question between 
Madras and Serai Kella and Andhra 
was settled by arbitration. 

!!Ihri Buappa (Tiptur): The princi-
ple. enunciated should be applicable 
a:i i over India. 

Sbri Japaatba 8&0: I am referrinl 
to the disputes all over India. My 
friend, Shri Basappa need not let 
worried. I also refer to areal llke 
ICarswan to whicb my bon. friend, 
Shri Mahanty, referred. I also feel 
tbat they should go to Orissa. 

Shrl RaJendra SlDl'b (Chapra): 
~ 

I>brI Jal'anat1la Bao: How to settl ... 
it? The two Chief Ministers should 
come to an agreement. (I .. tlnTUptioM). 

Mr. Deputy-Speaker: They cannot 
~ tnken away by the mere speech. 

81lri Japnat1la ao~  I do not say 
he,e and now a settlement should take 
place. When times are propitious, 
the issup can be taken up. 

I want to say sometbing about the 
scheduled castes and scheduled tribes. 
Several hon. Members have expressed 
concern. I entirely alree with them, 
but when we discuss the delD8nd 
relating to this item, we should not 
loae sight of the fact that the prolftSS 
achieved in one year cannot be pheno-
menal. We should compare their 
position what is in 1959 and in 1980. 
There has been considerable pro ....... 
Not t1Iat the progreu has been aatia-
factory; much still remains to be done. 
Moneys are being given, but the dilII-
culty is the distribution, etc. lies with 
tbe Slate Governments. The public 
bave to co-operate because it is ques-
tion of social change. To bring about 

political consciousness, tbese sche-
duled castes and sch('duled tribes 
require the assistance of the general 
public and the majority community. 
The double-member cOllltituencies are 
a way in whicb tbe majority com-
munity can 10 to the help of the 
scheduled CRItes and scheduled tribes. 
I am glad that members of the Sche-
duled Castes have been declared 
elected to the general seats in the 
wt elections. I am proud of that. I 
visualize a day when members of the 
Scheduled Castes and Scheduled 
Tribes will alao be elected to the 
pneral constituencies, because they 
are also one among us. 

One word more and I am done. 
There are lOme tribes ID Orissa w hieb 
have been wronlly notified as Sche-
duled Tribes In 1956. I have raised 
thia question in my speeches on the 
Demands of this Ministry in 1957 and 
1858. I have also written to the Home 
Ministry and the Ministry concerned 
in the State Government. My infor-
mation is that the Orissa Government 
have agreed on enquiries that these 
tribes should be de-notified because, by 
no stretch of imagination can be they 
called Scheduled Tribes. Their man-
nen and customs of living Bre quite 
like that of the general people of the 
majority community. Therefore, un-
less these tribe. are de-notified there 
will be hardship to tbe tribal Jl4'Ol'le 
as well as to the general pUblic. 

As I bave no time, I end by sup. 
portiDl the Demands of the Ministry. 

-n sro ;no fill ~)  ~

a r~,1Ji ~~~~ ~ 
11 iI;q m if ~ IfRi't ilnl .... 1f 

r- ~~~ 11 i I ~ 
qm,.-t lit .t m>lhfIJ 
~ ~~t~

l 1 ~l ttr~t t~ 
~ if ~ I WI1r ~ lRTAPf t 
~ ~ lt~t~ 
~ .... hqijidlci'f ~ ~ IR ri I 
~~ ~1 t  
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8hrI u. C. Pataalk (Ganjam): May 
'J crave the indulgence of the House 
for only two minutes to refer to a 
zecent activity? 

Mr. Depaty-Speaker: I have already 
_ceeded the time by ten minutes. 

Shrl V. C. Patulk: I want only 
1wo minutes to speak about civil 
defence which has recently been taken 
up by the Home Ministry. It ought 
to have been taken up by both the 
Home and Defence Ministries as i9 
being done in England under the 1948 
Act. We have to congratulate the 
Home Ministry at least on having 
taken it up recently and On having 
started it in this country. I want to 
express through this House only one 
thing and that is that the whole 
-country should accept the present 
home defence scheme and try to work 
Jt. 

Secondly, I would appeal to the 
Home Ministry itself to see that it is 
organised on modern lines with co-
~tio  with the Home Guards, 
o ~ guards, the Police force, 

the military forces and parti-
cularly the intelligence depart· 
ments, the chec:k.-poets and other things 
which have been referred to. It that 
js done, the country will be very 
happy beeaUN our defences are now 
at stake in 'riInr OIl tbIngs happening 
in Defence Mtniatry. 

Mr. De ... ty-Spealler: Further details 
he can pass on to the hon. Home 
Jlinister afterward.. Now the hon. 
Home Minister. 

The MlDlRer 01 B_ Ailalrs (Shrl 
G. B. Pant): Mr. Deputy-Speaker, 

Sir, I am thankful to the House for 
the approval it has accorded to the 
.ervices that are being rendered and 
which it is a privilege for Home 
Ministry to render. I am also grateful 
to the han. Members for their kind 
consideration for me and for the year 
generous terms in which some of 
them have referred to the humble 
part that I am playing in the Home 
Ministry. 

In the course of the last more than 
eight hours' debate a large number of 
my colleagues have spoken. I will 
benefit by what they have said. It 
will, however, obviously be impossi-
ble for me to refer to everyone, or 
even to the major part, of the obser-
vations that have been made. It will 
be my endeavour to look into the 
suggestions and the criticisms that 
have been made and to see how far 
we can remedy the defects that may 
have been revealed in the course of 
the debate. I hope hon. Members will 
pardon me if I am not abl .. to cover 
moot of the ground. 

IUS brI. 

r MR. SPEAJU:R in the Chai ... ] 

The Home Ministry's responsibili-
ties. cover a wide ranie which It ia 
not only variegated but also exten-
sive. Shri NOii Reddy started tbe 
ball but it remaiDed standstill and 
it did not move beyond his own court. 
He bas been able to go all over the 
coun try in search of someth.inj! which 
be could use as a handle for criticism. 
He could nOI lind anYlhlnl la Delhi 
nor in Andhra, where he lives. But 
he was able to .... 

8ui NqI Reddy I Anentapur): 
congratulated you. 

Shrl O. B. Pul: Thank you for 
that. 

BUI he was able to unearth a shabby 
.lip somewhere from Bengal. Well, 
he does not seem to be peepinl pace 
with the progress of events in the 
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[Shri G. B. Pant) 
country. He seems to be enclosed in 
his own theory where, apart from his 
researches, no light can penetrate. He 
has told us that the rules that are 
now in force at the Centre are only 
a carbon copy of the rules that were 
in force before Independence. He has 
only seen a carbon copy, I think. He 
has not seen the real copy. That is 
really the difference between him and 
us. We see the reality while they 
are enwrapped in carbons. So I would 
like him rather to take a more realis-
tic view of things. 

He claims that he belong to per-
haps the most forward ar~ in the 
country. I do not like to call anyone 
backward. I am all the more afraid 
of doing so when Shri Anthony il 
here after hearing what he said yester-
day. But I can tell him that if there 
are shortcomings, and defects it is 
nevertheless our consmnt endeavour 
to make such improvements as we 
can. We must also see the other side, 
the brighter side of the picture. All 
our neighbouring States, or most Qt 
them, have passed through convul-
sions which have engulfed democracy. 
Democracy has been swallowed up in 
the sea but India alone stands as an 
island-:-;ecure, progressive, advancing 
Rnd firmly anchored to the principles 
she is not llkely to give up. He should 
have noticed that if we have today 
the goodwill and the respect of the 
world, it is due to our Prime Minister 
but also to some extent to the stabi-
lity of administration in the country, 
to the maintenance of peace in the 
midst of adversities and to cohesion 
secured in the midst of varieties of 
religions and cultures IUId to the 
continuous progress that we have been 
making in economic, cultural and 
other fields. So let us not condemn 
ourselves, our people, our Ministries if 
I may be permitted to .ubmit and much 
less our YC!rvices and those who have 
been bearing the brunt of all that has 
happened. We silting here have the 
privilege of evolving policies, of look-
Ing at things, if possible, from all 
points of view and reaching sound 
concluB.ions. But ultimately those 

decisions of ours have to be translated 
into action by our services and secu-
rity has to be maintained by our often 
criticised and sometimes maligned. 
police force. We .hould remember 
that we have had many shocks to 
bear, many ordeals to face but 
through the agency which we have 
been trying to shape according to the 
new circumstances and which has been 
showing a vitality of its Own we have 
been able to get through all the enor-
mous and stupendous di1!Iculties. 

I do not say that there is no corrup-
tion-I shall have a little more ta say 
about It later-but let us not vitiate 
.he atmosphere by too much of talk 
of corruption, let not other people 
think that corruption is the paramount 
feature of social, political and admllu ... 
trative life in this country. 

An HOD. Member: It is so, Sir. 

Shri G. B. PUlt: That is what r 
say, those who think of that and 
nothing else see nothing but corrup-
tion. They can think of nothing 
which is not corrupt and their minds 
are always steeped up in the atmos-
phere of corruption. From there I 
want them to move into cleaner 
atmosphere so that they may be able 
to see the light and to judge Ihll1gll 
in their proper prospectlves. 

Well, Shri Goray and also I think 
Shri Nagi Reddy laid emphasis on the 
streamlining of our administration_ 
We realised the need for it long be-
Core they talked about it. We have 
been making aftempts In that direc-
tion. There was lIrst the Report of 
Shri Gopalaswami Ayyangar. W. 
have consulted Dr. Appleby and other 
experts and we have made imper-
ceptible changes which have resulted 
in almost a revolution in the working 
of our administrative machine so that 
if cne who had worked in this country 
30 years ago were to go to our secre-
tariat or to go to one of our districts 
he would find that he had to remain 
under training here or there for more 
than a year before he could in any 

way appreciate the spirit of the pre-
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... nt administration. It Is through the 
administrative apparatus that things 
have to be put into shape and that 
administrative apparatus has to be 
equal to the various tasks it is called 
upon to undertake. We have had our 
Flnt Five Year Plan; we have our 
Second Five Year Plan. Well. !.he 
lU<"Cess of the Plans is admitted byaU, 
aDd J might remind my hon. friends 
opposite of the various speeches that 
were delivered by Mr. Khrushchev 
during his visits to our country about 
the progress ·that has been made 
which he considered marvellous. 
They may if they so like make a tour 
round the country and see things for 
themselves not with their jaundiced 
or plastered eye but with a desire 
even at this stage to learn and ~ 
things. They have been left behind 
in the back-wBiters. They consider 
themselves to be forward bul. they 
will never unlearn or learn. Any 
party, any individual whose mind is 
closed and who can never shed a'l 
the prejudices and look at things 
squarely cannot improve or set thing. 
right. In all have been following 
a course which is based on funda-
mental and basic principles but which 
alae takes account of the realities. It 
is thus thaI We are able to mov," 
forward to take this big country with 
400 millions of people onward to the 
achievement of the goaIs of weltare 
and to the accomplishment of the 
change in social order. 

Our methods of work have changed. 
In our own Ministry there are now 
very simple ways of doing the work. 
The disposals have increased. We are 
trying even to reduce the strength of 
the stall' though the work is increas-
Ing. We have made a series of au,-
,eaUons which are under considera-
tion today. The question of the 
f,Mper formation of the services and 
of improvement Of training and of the 
illculcation of the right spirit, of the 
a!similation of the basic fundamentals 
which should guide our services hu 
been constantly engaging OUr atten-
tion. It is in pursuance of those aims 
that we have also established now an 
academy of publle administratiOD In 

which not only the I.A.S. 01llcera, but 
the officers ro~ the Slates who are 
P!omoted to the I.A.S., and aU thOlll! 
persons who are selected for the All-
India and the Central Services will 
r«eive training. The Academy con-
ducts seminara, discussions, etc. and 
liVes instruction not anly in what 
are called the skills of administrative 
art but also in Gandhian philoaophy, 
ill the basic principles of our ideololY, 
and the social order that _ have In vi.,,... All .that will ,ive them that 
outlook and that approach which Is 
absolutely necellary in the context of 
our social objective •. 

J5111'11. 

I" the course of these last ten :rears 
uur services have been adapting them-
l~  to the needs of the times. I 

do not say that every one has fully 
assimilated the principles for which 
we stand, but I do say that there 
has been a marked ehange in many of 
them. Atter alI, but for their loyal 
and zealous pursuit of the aime which 
are before us and their real ellort and 
industry to pul through our 8cbemL'I, 
We would not have succeeded. So 
let us give them their due, a9 we 
give even to that one unknown per-
son whom one would not 11kI.' to 
mention in this House? Give them 
their due, and let .them go !orwal'd 
in their task uplifted by the en-
couragement that they receive from 
any Idnd word that is said by an hon. 
Member of Parliament even if it be 
occasionally. I hope they have the 
goodwill of this House. They can ,0 
forward and perform their duties. 
relying on it, impartiality and on its 
dellire to assl.t them in the arduoua 
task. that lies ahead of us and of 
them. 

Sir, it has been said that the ... r-
vices are not very responsive. Well, 
I am prepared to say, as I have often 
done before, that there is need of 
their adopting a positive attitude to-
wards WDrk. Every paper ahouid be 
disposed of in the minimum time. 
Everyone who occupies a position 
should diac!har,e his reaponsibUity. 



'IShri G. B. Pant] 
'To pas. on Ihings from one to the 
other is wrong. The people have to 
be treated with courtesy, with respect, 
because they are our masters. They 
are my masters and they are the 
ma..c;ters of every one who is under me. 
An their suggestions, their reque.ts 
have to be met with the utmost Iym-
pathy and, to the extent possible, they 
·should be carried out. All the .. 
should be the guidinl principles. And 
wc should encourage those who do so, 
.... hile we may try to correct thoo", 
",ho still have their fallings. 

Sir, in this Academy We have now 
introduced many lines of traininll, 
which we hope, will produce a new 
type of civil servant. We have also 
appointed the Director of this Acade-
my as the Director of Training, so 
that he may co-ordlnate the training 
that is beiDl Imparted in varioul in-
stitutions with which the Central 
Government Is connected. 

Similarly, we have remodelled the 
entire prolramme of training In tho: 
ALu Police Training College, and ~ 
bave placed alIa the Secretarial 
'(raininl School under the Director of 
Traininc so that there will be com-
plete co-ordinatlon. We would Uk ... 
to toave the advice of the han. Mem-
bers about the Improvements that can 
he made. mUmately, It II the traln-
In, that Is Imparted In the belinnln. 
which determines the future course 
and COIlduct that a public _nl 
lollows durinl his rareer. 

Some friends here said thai In OUI 
country crime baa Ilfttly inc:teased 
and there is at ~ t r he said 
"at times" or not I do not Imow-
even a sense of IeCUrity Iackinl:. 
(An Hon. Member: NOlle IBid 10). U 
none said so, then 10 far 10 &God. 
Well, Sir, I may say' that thouah law 
• ...: order ••• Stat. subject. 10 far .. 
the Centre i. concerned. It does It> 
be.: to see that peace is maintaine" 
in the land. And I must say that wo 
all have to live credit to our people, 
. to our oerv:Ices and also to the res-

ponsible Members of the Legislatures 
~r their co-operation in this task. 

The crime position in the country 
h"" remained almost stationary. The 
figures for colnizable crime for tt... 
)ear 1959 are almost the same as for 
19~8  But during the last two years 
the figure. of dacoity have gone down 
by abou t more than 35 per cent. 
Similarly, other serious offences like 
burglary, robbery and so on have alao 
diminished . 

Shrl S. M. lIaaeI1ee: Dr. Katju II 
not giving any statement except about 
dacoities in Madhya Pradesh. I. want 
to know the pOSItion, whether it baa 
improved. 

8br1 G. B. Pant: Yes, considerably. 
An<l 1 hope Mr. Banerjee will be Ilad 
to know about it. He oUlht to have 
known about It as his range of 
knowledge is wide enoug'h but it 

"lIeftml. he has been in ignorance of 
this particular matter so far. WeU. 
Sir, there has been considerable Im-
pro,· .. ment in that. The average 
lillure of cognizable crime for our 
counlry i. 182 today, and it II some-
what above what it was lIOIIIe years 
ala, while, In the most advanaed 
countrlles which I need not name, as 
everybody know. which are the moat 
advaneed, It i. not less than 1,200 per 
lllkh, so that in thOR countries copu-
able crime ill IIIx tim .. more than 
In "ur country. So, _ can find IOIIIe 
consolation. 

Sbri &aJeadra S ..... : Is it bee ...... 
of the quaUty of the people, or be-
taUle of the quality of the police' 

IIIarI G. B. 1'aIlt: It II the qualjty of 
the people that, In IPite of those wile; 
incite them to commit otrences, aome-
tim.. poUtieal and sometimes DOIl-
poUtical, they remain peaceful So, 
the eredIt ill due to the people, and 
also to those who are in charge of 
security . 

SomethiDl .. as said about the nomi-
nation of the AnIIa-IndIan member 
in !terala. My han. friend Shfi 
Anthony always speab with eloqu • 
_ and v\aour, but yaterday ha 
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spoke with vehemence and agner. 
That was IOmethlng which did not 
quit£ agree with my expec:tationa. I 
do not know if he had really much 
gr"u nd for being so indignant. He 
is a great lawyer, and he was also a 
Member of the Constituent Assembly. 
He knows what an Anglo-Indian 
undp.r our Constitution means. 
Artirle 388(2) elves the definition, and 
I will read it out. I am dealing with 
this matter 10 allay his resentment if 
I can succecd in doing 80. because I 
do not want him to be angry. Be 
may not like what we do, but he 
should not feel on that account t~t 
we deliberstely wlnt 10 do anything 
which would otrend him. & I laid, 
every man Idlould have hlB due, and 
let that section of Anglo-Indians 
whom he may not like, also ha"p 
what may be due to thl'lll. 

Article 366(2) as Shri Anthony 
"ertainly o~aa I said, he was • 
14l'111ber of the Constituent Assembly, 
and a prominent Member ~  
thus: 

, .. an Anglo-Indian" meana a 
penon whose father or BD7 ot 
whoae other mile pro,enlton III 
the male line I. or was of J:uro-
pean descent but who ill domicil· 
ed within the territory of India 
and 10 or _ born within Bue" 
territory of parents haldtually 
resident therein and not e.tahllab-
I'd there for temporary JIUl"1*ft 
only;' 

1 thiDk he will concede that Shrl 
P- ""irs who, I thInl!, hal been nom· 
a d by the Governor, 10 an Analo-
t ... ,.Ian. '!'be Governor had the d1a-
cretion to do .... and J did not put my 
~ lAto the pie because J have had 
my experience Iat tlme and I thouabt 
I bad better let him eserdae hlo db-
cretiOft. So, he nominated this I"JIUe-
man. Shri Pereir". who 10 a aelUDI' 

NIired enclneer, and ""_ to be 
mudl ouperior to Sbri De Cruz who 
.... recommended by me lut time at 
the inatance of my boD. friend Slui 
An1bony. He caJIIIOt deny. I think he 

will not di;put.e, that 8hrl Pereira 
is himself domiciled in India, that he 
himself 10 a resident of India and that 
onE of his progenitors was a European. 

The dllllculty 10 this. Shri Anlhony 
.eems \0 think that only penona ot 
British descent can be called Anllo-
Indians. 

IIbri Frank Anthony (Nominateci-
Anglo-indlaM): May I explain? 

Sbrl O. B. Panl: You moy expJaill 
after I have ftnIshed. 

l1li". Speaker: Later on. 

8hrI I'nnk Anthoay: On a polnl of 
expl.nallon. I should know my eom· 
munlty bett.er than Panljl. 

Slarl O. B ...... t: OIl yea. 

Rbri Fnnk AnIlaan7: I do not wont 
to enter Into theBe penonalilles. The 
only thing 10 that thl. ,entleman aay. 
he It a Ferin,i. The Ferlnlll lor 
2110 ~a  have not been called An,Ie-
Indians. The deftnltion wUl not 
help. The Ferin,ia have not been 
c:allf'll Anglo-Indians by the Back-
ward Claaoeo Commiaslon. You -ud-
dellly make Ferlngla Inlo AnlIo· 
IndIBDI. The day after tomorrow yuu 
will make some Hindus ot Greek 
des<..nt Into Anllo·Indlana. That .. 
whaII.ald. 

IIbri O. B. Pant: Xl 10 not a pw-
oonal explanation, It 10 an ulWUnt, .. 

8bri Fnnk AntIaeay: Shrl Penha 
ia not an MIlo-IndIan. I did DOt 
want to mention, but he Ia not an 
AnIle-Indian. 

BIui O ... I'I1II&: ...... an Brlu, 
ment which I do nol think la na.ly 
very aound, because In Xerala there 
are many penon., of Duteb or J>o)r· 
lUlU_ descent. 

I!IIn PraIIII AlltlaMy: Whoee mother 
toll"" II KaJayalam. and that Is pre-
obely my objection. 

BIui Naat ....,: Tbat ja no ..-
why they Ihould be excluded. 
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IIbrl ara.l .... SbaP: That • hiPly 
obj.ctiOllllble. 

IIbrl C. D. PuuIe (Naini Tal): You 
also have your mother tongue a. 
Hindi. 

Shrl G. B. Put: There is no condi-
tion here that if a person speaks 
Malayalam, then he wUI not be an 
\l1Jllo-indian. Let me repeat then 
ill nc: ouch condition here. 

S1ln PraDk ADthoaJ: The An,lo-
Indian community was not recocnizod 
in 1950. It has been recolnlzed fer 
200 years. For 200 years the Ferinlll 
bave been ftahermen and potters. 

lome BoD. Memben: What of thaI! 

Sbrl Praak AntboDJ: You suddenly 
make them into Anllo-Indians. 

Sbrl G. B. Put: My hon. friend 
would not accept a potter or a fisher-
man .... 

SlIrJ PraDk A./I.&IIon,: Certainly lOt. 

IIbn G. B. Put: .... as an Anllo-
Indian. 

8bn Praak AIIthaDy: For 200 years 
they have not been. 

Sbrl G. B. Put: He also .ays tbat 
l~Jo-l ia  should be determined 

on the grot'nd of religion and so on. 

.. \n Bon. Member: No question of 
religion. 

Sbn G. B. Pant: I think the Chris-
'.ian religion asks people to be humble 
and meek, not to despise those who 
may be backward. We also fe.,1 row 
that we did great injustice to t.he 
S ~ .. duled Castes because they work-
~  with hand, they laboured and we 
had the beneSt of their labour, and 
they did not share the fruits of their 
.... bour. with us fully. 

In fad, 80 far as the legal posWon 
,Des, there can be absolutely no doubt. 
So far as suitability ,oes, the Gover-
nor has made the choiee, but I rnay 

remind Shri Anthony of one thinl. if 
he will pennit me. Shri De Cruze 
is of Portucuese descent, I thiDI<, and 
not of British descent. 

IIIIn Frank Anthony: Yes. 

Sbri G. B. Put: And last time, 
when he was nominated, I ,ot ~ rep-
reselltation to the eftect that he wa. 
a Feringi. I do not very much like 
the word "Ferinci", but whether ~ 
calb a roBe by one name or the other, 
that does not make any clifterenee, it 
.mells equally sweet. So, I referred 
the matter to Shri Anthony and asked 
him if he was or if he was not. I 
did not get any reply from him. He 
is a busy man, perhaps he had no 
Ume. But I have only to say that this 
nomination was made because. under 
the rules, under the law, it was per-
fectly open to the Governor to nomi-
nate anyone. One may not like 
bim; one may not agree with his 
view.; yet, the Governor has to nllmi-
nalc a person whom he conside.. to 
be .uitable for that purpose. So, I 
shall not cause any further annoy-
ance to my hon. friend by teillnl .... 

8brI PraDk AnthoDY: I cannot let 
this position go unchallenged. P9ntji 
bas not .tudied this position. J can-
1I0t accept what he says. His own 
Backward Classes ConunJsslon hal 
said that these people are not Anglo-
Ind!finS; they are imposters; now, you 
suddenly make them into AIIglo-
Indians . 

Sbrl O. B. Pant: The Backward 
Class.. Commission cannot ovelride 
the provisions of the Constitution. nor 
can I or any otber Member of thili 
House. The Consllitution is bl"din, 
on a!1 of us. 

Hue, I close this chapter. 

DIrI I'raak AIIthoDJ: It is wrongly 
closed. becaUse it is great indlcnity 
and injustice that you are doing to 
my community. You cannot impose 
on my community people who for 
two hundred years have not been 
Anllo-Indiana. The Britiah p..ople 
did I10t know who the FerI.ngIs _ •. 
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J IIJn sorry to say that the Home 
Minister cannot 110 round creatin& 
member.; of my community. To-
morrow, he will say that some Rh.dus 
are cf Greek descent, and, ther-::fore, 
they ore Anglo-Indians. 

·81.rI Pullpald: Is 8hrl Fnmk 
ADthony the dictator of the An&1o-
Illdian community that l ~r is 
8uglle.ted by him should represent the 
Anglo-Indians? 

1.Ihr1 8. M. 1laDez1ee: Why al'ould 
be not resign from the House? Let 
him JesIJn. 
... Speaker: The chapter i. closed. 

! ~  O. B. I'I1II&: I do not want to 
!live any ..... wer because I had to 
refer to it only If possible to soothe 
ShrI Frank Anthony, not with a VIeW 
10 Irtltate him further. But, in a 
_te of anller, reason does not act 
very villorously. 

IIIui Frulk AniIatmJ: You are en-
10reing somethinll which is absolute-
ly i!l£gal. 

Mr. S ...... er: Order, order. 
An Boa. M __ : If it is ilIellal, 

the "on. Member can go to court •. 

Shri G. B. Pull: TIlere are eonstl-
tuf.i'lJlal ways of questioning thinK-
.... h.eh are mega!. I am sorry that I 
IIave not been able to give any latla-
faction. 

S;", Frulk AJlIhan,: you ..... add-
jng insult to injury. 

8hrI G. B. PIUlt: If this statement 
<III a truth is an insult or an ju~  
U1en, one 1Ia. 80metimes to put up 
with it. 

IIUI Frulk AIUIIoa:f: It is a per-
vers.'on of the actual poaitiOD, I am 
!IOn')' it is abBOlute pervenion. 

Slart PanllfthI: This can be settled 
~lut~i  the House. 

Rbrl O. B. PIUlt: Arsumentl are not 
met simply by uslnll lanauap of a 
Qd which I am Dol eapable of _ng 
my<elf. 

Th"re were many other points rais-
ed in the debate. Shri Goray refer-
red 10 the insull that was done to 
8hivaji's picture. Well, it wou!d be 
unpardonable for anyone to do 10. I 
would be the firsl man to prutelt 
against it. The moment, I heard 
about it, I made enquiries, and I shall 
just read out what I hove got In reply 
I had other correspondence wo, but 
I am just reading out the telegram 
wlucb I IIDt, becauae I wanted • tele-
graphic reply. 

SbrI Bra.! ~ ..... : Reply from 
whom? 

Shn O. B. Pull: Reply from the 
o ~r t of MylOre. 

8IIrI ..... a.J .... : They Ire I 
party to It. 

Sbrt O. P. PIUlt: I do not tl>llIIr. 10. 
Otherwise, every Government can be 
suppoud to be a party to everythm. 
that another man dou not like. 

The telesram reads thus: 

"Story that police removed and 
destroyed picture frames ~~ 
Shlvaji from peaaaDtI hut In 
Yellur vilialle II false. Deput, 
Commlllioner visited Yellur with 
superintendent police and revenue 
officers eleventh February for 
revenue collection work. Palt)' 
of press representatives had aw 
been invited. Maharashtra 
Eklkaran Samlti leaders includinll 
three M.L.A.'. from Bomba,. 
were also present. Pres. corres-
pondents were asked to go roulld 
and make enquiries to verify for 
themselvel Ihe truth behind alle-
gations. Press correspond"nll 
ialks to viliagea in &roups and In-
dividually and were convinced 
that tbe allellalion of removal and 
"'arlnll down Sblvaji'. pit'ture 
were lalse.". 

I ~  read it out because It Is so_ 
thlnl, which I consider to be. .1 I 
IBIeI. unforllivable, and If It were 
true, I would have followed It to tha 
bltler end. But I am .. tided that 
the report wa. beBed on _ IOrt 01 
misrepreMDtation or misconception. 
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Shri MobamIIIed Imam (Chitaldrua): 
It is worthwhile to find not how that 
pM1U came into exitence and how it 
wo. hrou,ht into this House. 

'lhrl G. B. Pant: No. it was not that 
photo which came here. It could not 
posBibly have come. if it had been 
torn. I think he meant to say that 
somethin, like .this had been torn. 

Sbrl BaIIappa (Tipteer): It is part 
of their faloe propaganda. 

Shrl O. B. Pant: I am not concern-
ed with that. I have just placed the 
report. 

Shri Nagi Reddy made some en-
quiries, I think, about the Kerala Bills. 
He said that these Billo are being 
deliberately withheld, because we do 
not want any land reforms and that 
is why we are keeping them back. 
A. I said just now, they are so much 
shut up in their sheUs that they do 
not know even the facts which are 
known to everybody else. U.P. had 
the first Zamindari Abolition Commit-
tee, and the Government with which I 
was associated at a time passed a 
Land Reforms and Zamindari Aboli-
tion Act which has not been in Its 
revolu.tionary character surpassed by 
any other Act In the country, L'Iclud-
ing the Bill that was pasBed by the 
Kerala Legislature during the com-
munist regime. 

Shri Nail Reddy: Please send it 
baok immediately. or accept it. 

fihri O. B. PUlt: I shall tell you 
why it is i~ held back. Well, 
there are these four Bills. He .aid, 
why do you not send them hack to 
the Legislature. If I send them back 
to the Lerislature for reconsidera-
tion, then it will take months and 
months to get these BiliR through. 
So, I have asked the Government 
thert to let me know exactly what 
eha!lges they want. so that we IIl8T 
eonftne our attention to those 
changes alone, and then se. 
which of them are worth ac-
cept in, and BUliest such changes to 
be made in those Bills. SO that the 
Bills may ,et through the Legislature 
within the minimum time; or If they 

so agree, such Bill. as can be sanc-
tioned or as can be &.Iven assent to 
by the President today may receive 
such assent. I think his misgivings 
will be removed. 

8hrl Nact Reddy: I hope it will be 
done soon. 

8hri G. B. Pant: Yes, I hope it wiII 
be done soon, and I hope he would 
agree that the course that I have· 
adopted is better than that suggested 
by him. 

There have been a number nf refer-
ences to Scheduled Castes and Sche-
duled Tribes. It is but natursl that 
this subject should have received the 
attention of the House. I wish more 
Members of the House could interest 
themselves in this vital subject be-
caUSe we want in OUr country not 
only peace of the ordinary type out 
we want that emotional integration 
and cohesion which is needed lor the 
functioning of sound democracy. I 
may state ~ t r one bo an 
officer or 8 Minister or a Member of 
Parliament or any other individual-
that there are three things which 
·hav" to be remembered. First of all. 
one owes a duty to man a. man. The 
dignity of man has to be recognised. 
There can he no difference between 
man and man. Wl1atever be the 
callin" whatever be the position, the 
supremacy of manhood in Itumanity 
has to be reco,nised by every one_ 
That is the first thin, that we have to 
remember. The second is that we are 
all citizen. of a common motherllUld, 
an "ncient land which has very hoary 
traditions and which has been known 
fol' its spiritual nobility for ago. all 
o','or the world. So let us dischar, .. 
our duties first as man and secondly 
as citizen. Thirdly, comes the social 
p.lSilion, occupation. Whatever be 
my vocation, whether I am a cultiva-
tor, whether I am followin, some 
profession, whether I am a lawyer or 
whether I am a Member of Parlia-
ment, the third also imposes certain 
obli,atlons. But the first two are 
very important and the third pales 
into insignificance if the. IIrst two 
... celve due attention.. 
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So I say that it is the duty or every 
one of us to do our utmost for the 
Scheduled Castes and Scheduled 
Tribes. I have heard the criticisms 
of some ot the hon. Members. I 
do not blame them. They can be 
impatient. They can even qUKtion 
our motives. But that should not 
come in the way of our doing the best 
that we can tor them, for It Is only 
thus that every link in our chain can 
be made strong and our society revita-
lised in a manner which will give it 
its due place in the comity of nations 
in the International world In all 
matlers. 

So it is not a question of politics 
for me. It is something which stands 
on a much hlaher and bigger plane. 
Members have been saying that the 
grants that have been made have nnt 
been fully utilised. I agree. I have 
been doing my best to see that they 
are utilised., and I have held confer-
ences of Ministers. I have spoken to 
the Chief Ministers only recpntly. I 
have been raising the amounts and I 
hope that by the end of this year, 
nearly 90 per cent. of the .IranI,,; will 
have been fully utilised. So I want 
them all to make a gigantic elTort 80 
that the maximum that we can do 
may be done consistently with our reo 
sources. So I beseech the co-opera-
tion of hon. Members in that task. Do 
not set your back against the move-
ment that i. meant for the good uf all 
of us through your community. I do 
not want to say that they have reason 
to be grateful. But even where cn" 
i. not grateful, one can ti1~ ~ grace-
ful and gracious. So I would request 
hon. Members to look at these thinlll 
from that angle. 

For me to go more Into details at 
thia stage is hardly possible. But 
let us join hands and see that this 
blbt of untouchability Is wiped out 
completely and also that the maximum 
progress that we can make in the 
minimum time ia made, so that all of 
as may be able, as self-respecting 
citizens. to stand on our own legs In 
this country. 

There Is. again, SOMe reference to 
ClOrnIption. It is the fashion of the 

day and I am really sorry that sueh 
a fashion should have grown. So· 
far as the efforts of Government go, 
they are welt known. We have' 
tightened the law. 

Shrl Ra,lendra Stnch: What are the' 
results? 

Shri G, B. Pant: The result i_ 
very little of corruption .. campared 
to what it was sometime ago. 

AD BOIL Member: Little corruption'r 

Shrl G. B. Pant: I do not say that 
it does not exist. But I do not 
accept that there has not been im-
provement. After all, the total 
number of complaints that ~ r .... 
ceived., when collected together in the 
Vigilance Division, came to 10.000. 
Many of them were found to be un-
f<>unded or false. But taking the 
10,000 as if they were genuine, It 
wOllld come to one in a a! lJ1 ~  
When there is no complaint atlolnst 
99 in a IDa, can you eondem.. that 
cl ... ? Can any cl ... show that there 
is not one black sheep in the lold of 
100? So let Us not talk as though Ihp 
whole country is seething with cor· 
ruption. I will tell you that natl,;ng 
will corrupt more than a talk of that 
nature, because when we talk of 
cleanJiness, we become clean; wi,en 
we talk of God, we become godly .... 

Sbri Ra,lendra Slngb: Thc m')r. you 
eXCUSe corruption, the more corruption 
there will be. 

IOIh"j G. B. Pan!: .... wben We talk 
of .ome evil person, then We are 
drawn into the satanic fold. 

So let us do our best. I do not 
mean that we have not done anything. 
As 1 have said, the law h.. 0_ 
till t~  

Sbri Bajendra Stncb: Your duty Is 
to defend and excuse them on the 
floor of the House! 

Shri G. B. Pant: Those who are 
convicted of corruption are aentene-
ed to a minimum term of imprl!on-
men! of one year. It ill all prc.r.rib-
ed. There are special courb appoint-
ed for the purpose. Besides that. tlut 
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law has also now made a persor who 
gives illegal gratification a ul rlt~ 
which he was not fonnerly. Again, 
there is a provision for tr atl ,~ one 
as nn approver in a case against .. 
government servant for corruption. 
Besides this, we have set up ill the 
Villilance Division special squads of 
various ty.pes. The Vigilance Divi-
sion's report has probably been sepn 
by hon. Members. The report of the 
Special Poliee Establishment must 
have also come to their notice. I 
eanna!, again, ao into details. But 
they will find that hundreds of gov-
·ernment servants-I mean It may be 
a thousand. not more-were diamia-
sed, several were removed. several 
were punished in eourts and sentenc-
·ed and many were given disciplinary 
punisllment and had to face discip-
linary proceedings. The figures are 
with me. but I do not want to tire 
the House by referring to them. 

There was some reference made to 
.. Boundary Commission and to the 
need for havIng principles for bound-
ary demarcation purposes. May I 
say that the principles were settled 
by the States Reorlanisation Commia-
sion, a dispassionate body comistinl 
of persons of the highest eminance? 
They evolved certain principles. Now. 
those who ask for principles do not 
'Want to abide by them. What Is thP. 

• Ituarantee that if I were to place an-
othcr set of principles here, it wlll 
be ,,<'Cepted by another set of prople? 

Ibrl ChlDtamoal PaoIrrahi (Puri): 
Even after the States reorganisation 
there have been adjustment of 
boundaries between Andhra and 
Madras. 

Shrl G. B. PaoI: So, reference has 
been made to Andhra and Madras. 
The basic principles according to 
which we should work were observed 
there too. That arrangemen' should 
be made with the agreement of the 
parties was the bMie principle. And. 
according to that basic principle, the 
two States agreed that the village 

. should from the unit. (Inte7TUption). 
It is known as the Pataskar fonnula. 
Good Pataskar has become immortal 
thereby. He has only put on borrow-

ed clothes and thus taken immortahly 
for himself. (lnte7TUption). 

Shri ChlDtamODI PaDIrrahI: Extend 
it to other Slates. 

Shrl G. B. Pant: For the other 
States too the basic principle .tand&. 
Let them acree and we will try to 
expedIte it. (lnte7TUption). That ill 
the basic principle; because what does 
it matter whether a clod of earth is 
include in this Slate or in that s" 
long os it forms part of this great 
land of India of which you and I are 
equally proud? But regional frenzy 
and fanaticism sometimes o r~ l  
us; and We are not able to look at 
things from the correct stand point. 

1 have been trym, to bring about 
a~r t wherever dltlerenct'.B have 
existed. But, even here, I have not 
come across anyone speaking In 
favour of 1ib.e other State than that 
In which he himself lives. E"ery-
one supports the claims of hi" Dwn 
State and opposes the claims of the 
other States. Even in External 
Aftalrs where we have had no dang ... 
in tht' past We are not today as care-
free as we used to be. In these Clr' 
cumstances, little petty things in a 
way eclipse our minds and we ar e not 
able to look at these problems ill the 
right perspective. 

Shri Mahanty spoke of the difllcu1-
ties that the people of Seraikela were 
having in the matter of their langu-
age. I see he did not specifically 
raise that question. When he wrote 
to me and when he raised it I wrote 
to the Chief Minister and I also ask-
ed the Commissioner of Linguistic 
Minorities to go to the spot and study 
the situation. and to request Shri 
Mahanty to be there to enlighten. The 
Commissioner did so but Shri Mahanty 
did not go there. (lnte7TUptiona). 

Sbrl Mahant,.: I would say "'by 
I d:d not go there. (lnle7TUptiona.) 
Why should you laugh? It is nDt a 
market place. Sir, I should say a word 
of persanal explanation. I wrote to 
the Linguistic Minorities Commission ... 
that the date he had fixed could not 
suit m" because of my preoccupati .... 
in Delhi. I have written to him to 
fix another date and I will 10 there. 
(lnt",.".ptions.) 
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SIIrI O. B. Pant: I was sayin, I 
have done my besl The Commissioner 
reported to the Chief Minister and 
the Chief Minister told me that none 
of the Oriya schools had been closed, 
that their nwnber had gone up and 
that he is determined to do everything 
to respect the rights of the minorities 
according to the Linguistic Minorities 
Code. 

So, wherever any complaint has 
come to me I have tried to secure the 
help of those who are in a position to 
help me and, I think, I have, to IIOI1le 
extent succeeded. 

SIIrI Nqi Reddy: I think, also re-
ferred to the question of Urdu. 
He seems to have forgotten that a 
statement was issued by the Central 
Government about Urdu some time 
ago which was considered satisfac-
tory by all those who are interested 
in Urdu. And that statement is also 
attached to the Report of the Com-
mittee of Parliament on OffIcial Lan-
guage Commission Report 

SIU'i Nqi Reddy: My complaint 
was against U. P. and other States 
which have not accepted it. 

ShrJ G. B. Pant: I am coming to 
that. So far as U. P. is concerned, 
they have issued orders in accordance 
with the directions contained in that 
statement and they have also declar-
ed certain areas as being areas where 
the rules and regulations and such 
like things should be published in 
Urdu. He can, I hope, have at least 
some sort of satisfaction when he 
comes to know that his wishes have 
been fulftlled in advance. Such has 
been the case in Bihar too except that 
they have not been able to work out 
the details, according to my view, 
In certain matter •. 

Shri Prakash Vir Shastri aid that 
su1llcient progress has not been made 
in the fteld of Hindi in recent years. 
I do not consider it necessary to give 
a very detailed account. But I can 
say this that lakhs of terms have been 
translated into Hindi and an ICncycIo-
4.4l(Ai) L.S.-6. 

paedia is being prepared and :I 
volumes '81''' to be published ahortlJ'. 
Thousands have been given traininC 
in Hindi and many other steps have 
been taken. Now that the report at 
the Commission has been considered 
and the Committee has also consider-
ed that and the matter has been dis-
cussed in Parliament, I hope decisiOllll 
will be taken which will be helpful 
in giving further momentwn to thia 
matter. So. he need not feel in an,y 
way depressed or disappointed. 

Shri Mukerjee referred again . . . 

An ROIl. 
Banerjee. 

SIIrI S. M. Banejee: Both are Brah-
mins. 

Shrl O. B. Pant: Shri Banerjee-
but there is not much difference lID 
far as they are concerned. He refer-
red again to 4A and 4B. So far .. 
4A and 4B are concerned, the two 
rules were discuaaed even last year 
and he had his full say. I tried to 
show him the path at reason. But 
he does not like to follow that. (In-
terruption) . 

I may say it is not only In our 
country alone but in many of the 
most advanced countries that govem-
ment servants are not allowed-dvil 
servan ts-to go on strike or to make 
demonstrations in order to compel 
Government to carry out their wishes. 
Of course, govenunent servants and 
the members of the Government form 
one family and there must be com-
plete understanding between them. 
Both are servants of the people and 
they have to see that they render true 
service, that neither of them fails in 
rendering service. It is not a profi-
teering concern. Government is serv-
ing the people and so are gOYenunmt 
servants. Why should there be an,. 
guI! separating the two; and why 
should there be any occasion for an,. 
strike or for any demonstration? 
Coercion must be ruled out where 
understanding i. necessary and good-
will must prevail (lntern&ption.) 
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[Shri G. B. Pant] 
Then, the other lhIn, relates to the 

recognition at Unions. About that 
the rule is that the ofIIce-bearer\l 
should, as a rule. belong to the ser-
vice to which the Union belongs. 
There should also be conununity at 
Interests wilhln the members fol'lDinl 
the union. I do not lee why there 
should be any objection about that ... 

8hr1 8. M. Baaerjee: Sir, may I 
interrupt? 

8hrl G. B. PUlt: I do not hope to 
be able to satisfy you. U you can 
assume me that my answer to your 
question would remove all your 
doubts, I would seek the indulgence 
of the Speaker but I know it will not. 
So, there i. no point in pursuln, the 
matter further. 

As I said. many points were raised 
and 1 have perhaps taken a few 
minutes more than my allotted tiJru,. 
1 only hope that we will all move !or-
ward and there will be ,reater under-
• tandinll and more of llood-will. What 
we need above all is some charity at 
judgment without which our faults 
loom lar,e and whatever little we 
may do is ignored. Thank you. 

8IIrI Naci Recldf: May I say ....•• 

Mr. 8peaker: Order, order. Alter 
IUch a leDllthy explanation, it still 
points persist, they may be reserved 
tor the next year. Now, ahall I put 
the cut motions qether? 

8IIrI S. M, Baaerjee: I want to 
P...... my cut motion Nos. 1050 and 
1051. 

Mr. 8peaker: I shall lint put cut 
motion No. 1050. The question 1S: 

"That the demands under the 
head 'Ministry of Home Mairs' 
be reduced to Re. I" (Failure to 
repeal Rule. 4-A and 4-8 of the 
GOllem""nt Sert>ant,' Conduct 
a .. · •.. ). (1050) 

Those in favour will say 'Afe'. 

SOIDe 0 .... M_bera: Aye. 

Mr, 8~  Those againlt will 
say 'No'. 

80IDe HoD. M_bera: No. 

Mr, 8peaker: I think the 'N Dell' 
haYe it. 

Some HoD. MelDben: The 'Ayes" 
have it. 

Mr. 8peaker: Lt>t the lobbies be 
cleared. 

8hr1 S. M. BUlerjee: I want the 
House to divide on my second eut 
motion and I want to have I YOn 
vote on the first one. 

Mr. Speaker: The voice vote was 
already taken. U he had been .. tis-
lied with the voice vote, it is already 
there. Anyhow, I will see if I can 
put it again for a voice vote. When 
once a division i. calJed, I do not 
think there can be any voice vote . 
Let me see-I lind that I can take a 
voice vote. Now, I will put the quea-
tion to the vote of the House. The 
question is: 

"That the demand under the 
head 'Ministry of Home Mairs' 
be reduced to Re. 1." (Failure to 
repeal R .. Ie. 4-A and 4-8 of the 
G""emment Sert>ants' Conduct 
R .. le.). (1050) 

The motion WCII ne"atitled. 

Mr. 8peaker: I will put the pext 
cut mot.i<m standi ... in his IIIIIIIe to the 
vote of the House. The question is: 

''That the demand under the 
head 'lllnistry of Home AJfaJrs' 
be reduced to Re. 1." (N eeel for 
claSlijlc:ation of arre.ted repre ..... -
talitle. of tlllrioul opporition pIITt-
iu CII political po;aoner. 1ft lalll). 
(1051) 

The Lolc SlIbha dilricled: AI/C. .. 
Nou 100. 
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Division No. '1 
_rieO. Shri S.M. 
CllatrnurtJ. Shrinu.li Rea" 
Deb, Sbri P. G. 
Gaitwad, Shri B.JC. 
Gbolhal. S_i AIIrobia40 
OboH.SbriS_ 
GooAdu. Shr.l. 5 ......... Kodi,.., Shri 

Ube.IIUD., Sbti Sobbi_II 
AIai.appa, 5bri 
-...arii.Dr.R. 
8dcrjJ, Sbri P. 8. 
...... hiTbalNr. Shrj 
Blrraw. Sbri 
".JUtui. Shri 
lI.r ••••. Pudit 'Tbd.ur 0 •• 
BnJe .... r Pruld, 5bn 
Cb.8dr. ShaJabr, Ibri 
CUturn:di. Sbri 
Cbeltiar. Shri ...... tha. 
(;buni La! I Shri 
DII, 8bri K. K. 
Du,Dr.M.M. 
D.IPP'I Shn 
Dltar, 5hri 
Cube. Shri Mulchad 
Dwiftdi, SUi M. L. 
Gonooti Ram. Sbri 
GIIoob. Sbrl N.R. 
lIMu.a, 5bri Sabodlt 
Jain, Shri M.e. 
Jlomjb ...... I.. 5bri 
JOIbi, Sbd A.C. 
Kl4uia, Shri C.M. 
Klllwa,la, Sbri I ..... 
&riahDt., Sbrl M. R. 
XrtIbu Clliudn, Sui 
kunrtl,Sbi B.N. 
Locbbi Ram. Sbri 
......... SbriN.C. 
Muida Aluned, SIIri .. ti 

CHAJTRA S, leu (SAKA) 

AYES 

J.hIaaar7. SlII'i 
Miter., Shri 
Menan. Shri Jttl.,.,aaaatutIY 
MobanuDed 1111 .... Shti 
MalUk, 8br1 B.C. 
N.,.... Shri V. Po 
haior.lII. Sui 
."II.Sbri N_ 
hi, Siln Ithuaa. •• ,t 

NOIIS 
... lIi11h, ShI'i ~  

MaUlt. 8bri D.C. 
MuU,lnaadln, Sbri 
Mauri,. Dhl, Sbri 
Mathur. Sbri HuUII cu.dr. 
Mlthur. 5bri M.D. 
Meh4', Shrl S.A. 
Mahta, Shri J.R. 
Mehu. Shdma.1 Xlilba. 
Milbra, Sbri Bibbati 
Milbr •• Sbri S. N. 
W .... 8bri R.R. 
Mohideen, SUi QuI ... 
MUDlo..,y. abri N.R. 
Mutbubilbllla, Sbri 
N.D4a, Shri 
W"u, Dr. Suabtl. 
Pad_ On', Sbri 
Pucle. Sbri C.D. 
PanD.lAI, Sbri 
Patel, Sbri. N.N. 
P.kl.SbriR ...... 
Pillm. Sbri'I"'bllm 
R .. lIU.blr Sibil. Sbri 
Ramlul, Shri S.N. 
.. ... Slui 
....Sbrll_.bI 
but. Sbri 8Il0l. 
Roddy. Sbri 11011 
Re4<l7. 8br' Le. 
Redd7. Sbri R.L 
....,Sbri_ 
a.pH ...... S.." 

TM modooo "' ... IICll'ltivecL 

for 1I .... "t. 

•• 4<17. lUi Noat 
_h. Sui 
_ .. Sbri Bral R.I 
S ...... Sbn Rejcadn 
51 .... 1. Sbri 
1_.Sbri 
a ........ , Sbrl 
v .... , SIu' Ri,m;i 

[18:01 lin. 

S.u.Shri .......... r 
a_Ind ... Sbri 
s ..... Sbri Bholr 
SorIwIi. Sbri Ali. Siook 
s.tI ... 0aaacIn. Shrl 
.. U,...IUJ'IftII. Sbr' 
eltu, Sbrl 

SforftJ. Slui V.lrlln. 
ShlUlatta Dcyi.Sbtllllali 
Sbabbll\l •• Shl'i 
alaab, Dr. Ram Sub...,. 
S ... h.S.d .. H .... 
S_b. Sudar Iqbal 
Silllib. Shr' BIb ..... 
~i l  Shrl .. badur 
'inlh. Shri Ikrb.1 
SIDI'h. Shrl D. N. 
!\Dab. Slid K.lib 
."iQb. Shri Lachmaa 
SI .... , 5bri .. dbl Mo .... 
st ...... Shri R .. bunatb 
5ibhl. Sbri B. P. 
SiAb.a. Sbri Ihul .. 
S ..... , Sbn Sit,. N.r.,.. 
$IIIIbM.D liDah. Shrl 
51_, Dr. Chqldbu. 
S .. _, Ibrl NarcIN 
Subbu','D, Dr. P. 
Su.nu.l PrlUd, Shrl 
".....8hriM.B. 
Upedh,., •• 5h1'i Sbl .... Datt 
v ..... Sbri M.L . 
v ..... 5 .... """",,,,,, 
.. Mi ••• Stul 

!!lui IIanew (Nominated-Anllo- Mr. Spealler: I shan put .11 the 
butians) : SU, I WIlDt to sa- my cut other eut motiana topther. 
motion No. 1188. 

Mr. Spealler: The questiOll. w: 
"That the Demand under the 

Head Miniat:ry of Hame MaIn be 
reduced by Ra. 100 (Stulrijlcadooo 

. 01 the couliCt&tioft4l """ ........ ito 
"'0J><!Ct 01 the A""Jo-IfIdiIm C ....... 
"' .... UtI.>.. (1188) 

'I'M motioII __ 1III/Gti1N4. 

The remai"i"" cut modou ",ere put 
IIftd IICjJGlioed. 

Mr. S ........ : The queotiOll w: 
'"n>at the I'tIIpIII!tive __ DOt 

aceedInc the _oimt. IbOWD III 
the fourth eo1uznn til tile. ans.r 
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paper. be granted to the President, 
to complete the suma neces&lll'Y to 
defray the charges that will come 
in course or payment during the 
year ending the 31st day or March, 
1961. in respect or the heads or 
demands entered in the secon4 
column thereat agajnst Demands 
Nos. 45 to 59 and 122 relating to 
the MinIstry of Home Affairs." 

The motion w .... adopted.. 

[The motion. fM Dem4tuU tor 
(hants which were adopted bl/ the 
Lok Sabha are reproduced below-Ed.] 

DIlMAND No. 4&-MDmI'l'RY 01' HoME 
APrAIRS 

'"n1at a S\.a not exceeding 
Rs. 3.06.18.000 be granted to the 
President to complete the sum 
necessary to detray the charges 
which will come in course or 
payment during the year ending 
the 31st dsy of March, 1981. In 
respect or 'Ministry or Home 
Affairs'." 

DEMAND No. 46-CAIIINft 

'"n1at a sum not exceeding 
Rs. 34.88.000 be granted to the 
President to complete the sum 
necessary to defray the chargee 
which will corne In course or 
payment during the year ending 
the Slst day of March, 1961. In 
respect of ·Cabinet· ... 

Dl:MAlfD No. 47-ZoNAL COUNCIlS 

''That a sum not exceeding 
Rs. 2.51.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will corne in course or 
payment during the year ending 
the Slst day or March, 1981. In 
respect or 'Zonal Counclls· ... 

Dl:MAND No. 48-ADMDIlBTRATlOIf OP 
JUSTlC& 

''That a sum not exceeding 
Rs. 2,25,000 be granted to the 
President to complete the sum 
necessary to defray the charges 

which will come in course at. 
payment during the year ending 
the 31st day of March, 1961. In 
respect or ·A.dminlstration of 
Justice· ... 

Dl:MAND No. 49-POLIC& 

''That a sum not exceeding 
Rs. 1.39.83.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will corne In course or 
payment during the year ending 
the Slst day of March, 1981. In 
respect of 'Police· ... 

DI:MAND No. 5O-CElfSua 

''That a sum not exceeding 
Rs. 1.39.83.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course or 
payment during the year ending 
the Slst day of March, 1981. in 
respect of .Census'. I. 

I>I:MAND No. 51-STATlSTlCS 

''That a sum not exceeding 
Rs. 1,74,07.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the Slst day ot March, 1961. 
respect of ·Statistics· ... 

DI:MAND No. 52-PRIvY PmIsI8 \. 
ALLOWANCIS OF INDIAN RULERS 

''That a sum not exceeding 
Rs. 4.29.000 be granted to the 
President to complete the sum 
neeessary to defray the charges 
which will come in course of 
payment during the year ending 
the S1st day ot March, 1961. in 
respect or 'Privy Purses and 
Allowances or Indian Rulers'." 

Dl:MAIfD No. 53-Da.m 

"That a sum not exeeedInc 
Rs. 11.51.48,000 be granted to the 
President to complete the sum 
necesaary to defray the charges 
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which will come in CO\IlIIe of 
payment during the year ending 
the 31st day of March, 1981. In 
respect of 'Delhi." 

'"l'hat a sum not ezeeedInC 
Rs. 6,36.02.000 be granted to the 
President to complete the aum 
necessary to defray the charges 
which will come in COU1'III! ell 
payment during the year ending 
the 31st day of March, 1981. in 
respect of 'Himachal Pradesh· ... 

IMAND No, 5!>-ANDAMAN AND 
NICOBAR ISLANDS 

'"!'hat a sum not exceeding 
Rs. 2.72.07.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course ell 
payment during the year ending 
the 31st day of March, 1961. In 
respect of 'Andsman and Nicobar 
Islands· ... 

DEMAND No. 56-l\4ANIPua 

''That a sum not exceedin, 
Rs. 3,00,17.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course ell 
payment during the year ending 
the 31st dsy of March, 1961, in 
respect of 'M.anipur' ," 

DEMAND No. 57-TIul'URA 

''That a sum not exceedine-
Rs. 3,90,77,000 be eranted to the 
President to complete the sum 
necessary to defray the charees 
which will come in course ell 
payment during the year endin, 
the 31st day of March, 1981, In 
respect ell 'Tripura'." 

I_AND No. IiS-L&CCADIVI:. KDm:1n' 
AND AMlNDM lBLANDII 

"That a sum not ezceediDC 
Rs, 21.62,000 be ,ranted to the 
President to complete the awn 

Frivllte Memberr 
Billa and Reso: ~tjo  .• 

necessary to defray the charpI 
which will come in course of 
payment during the year ending 
the 31st day ell March, 1961. In 
respeet ell 'Laccadive, Mlnicoy and 
Amindivi Ialands'," 

DI:M.um No, 59-MIaCZLLAlOlOus ])a.. 
PAIITMI:N'l'!I AND ExPamITUllJ: mma 
!'III: MImsTllY or HOMl: MrADIII 

'"!'hat a IUDl not exceecIiq 
Be, 9,67.89,000 be granted to the 
President to complete the sum 
necessary to defray the char,ea 
which will come in course of 
payment during the year ending 
the 31st day ell March, 1961, In 
respeet ell 'Miscellaneous Depart_ 
ments and Expenditure under the 
Ministry ell Home Affairs'," 

DI:MANo No. 122-CAPrrAL OuTLAy cw 
!'III: MINISTRY or HoME MrAD18 

'"l'hat a sum not exceedlne 
Rs. 81,18.000 be granted to the 
President to complete the swn 
necesaary to defray the charges 
which will come in course of 
payment during the year endin, 
the 31st day of March. 1961, in 
respect of 'Capital Outlay ell the 
MInistry of Home Affairs· ... 

Mr. Speaker: The House will now 
take up Private Members' Business. 
We must have started at 3'30, It IJI 
_ "05, We aha1l continue till 8'36. 

18:85 hn. 

COMMrrrEE ON PRIVATE MElI· 
BERS' BILLS AND RESOLUTIONS 

8DmJ:ra RIaooRT 

8ardar BaIwD 8InP (Bhatlnda): J 
lie, to move: 

"That this House aerees with the 
Sixtieth Report of the Committee 
on Private Memllers' Bills and 
Resolutions presented to the 
House lID the 23rd March, 11180." 




